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IN THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 774 of 2022

IN THE MATTER OF:

GAURAY GARG ... APPLICANT
YERSUS

UNION OF INDIA & ORS. ... RESPONDENTS

REPLY ON BEHALF OF THE RESPONDENT NO. 6 TO THE

ORIGINAL APPLICATION FILED BY THE APPLICANT UNDER

SECTION 18 (1) READ WITH SECTION 14 OF NATIONAL

GREEN TRIBUNAL ACT, 2010

MOST RESPECTFULLY SHOWETH:;:

PRELIMINARY SUBMISSIONS

1. At the outset the Respondent No. 6 (Meerut Development Authority)
deny, refute and traverse in extenso and in extremity each and every
averment, contention, statement made against the Respondent No. 6
in the Application under reply herein same being frivolous. Nothing
contained against the Respondent No. 6 in the aforesaid Application
should be presumed to have been admitted on account of express or
implied non-denial or non-traversal.

2. The Respondent No. 6 craves the liberty to reply upon the contents of
the Application during the course of arguments and that the same may
be treated as a part and parcels of the present reply, as the same is not

being repeated herein for the sake of brevity.

[
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That the present Original Application has been filed by the Applicant
under section 14 of the National Green Tribunal Act, 2010
(hereinafter referred as “NGT Act”) seeking following
relief/direction:

a) “Direct the Uttar Pradesh State Pollution Control Board to seal the
Common Bio Medical Waste Treatment Facility of Respondent No.
08 as the same is operating withowt ENVIRONMENTAL
CLEARANCE and as such is in violation of Environment
(Protection) Act-1986, Bio Medical Waste Management Rules-
2016, MoEF&CC Guidelines dated 17/04/2015 and CPCR
Guidelines.

b) Direct District Magistrate - Meerut 1o stay the operation of
Common Bio Medical Waste Treatment Facility of Respondent No.
08 as the same is operating in NON-INDUSTRIAL AREA / NON
CONFIRMING AREA and as such is in violation of Environment
(Protection) Act-1986, Bio Medical Waste Management Rules-
2016, MoEF & CC Guidelines dated 17/04/2015, MOEF Order
dated 20/09/2021 and CPCB Guidelines.

¢) Direct Respondent No. 01 to entertain its power as prescribed
under Section 05 of the Environment (Protection) Act-1986 and as
such issue an Order to stop the supply of electricity, water and other
services. provided to the Common Bio Medical Waste Treatment
Facility of Respondent No. 08,

d) Direct the Central Pollution Control Board to inspect the BIO
MEDICAL WASTE DISPOSAL FACILITY to calculate the
ENVIRONMENTAL DAMAGE done by Respondent No. 06.

e) Impose exemplary environmental compensation against the
Respondent No. 08 under the polluter pays principle as provided
under Section 20 of the National Green Tribunal Act-2010.

B Pass any such other or further order as this Hon 'ble Tribunal may
deems fit and proper in the facts and circumstances of the present
case.

It is submitted that the Respondent No. 6 has always been vigilant in
exercising its duties and fulfilling its responsibilities with due care
and consciousness at all times and also has been complying with the
orders/ diréctions passed by this Hon’ble Tribunal from time to time.
Before adverting to the para-wise reply to the contents of the present
Application, the Respondent No. 6 seeks the liberty of this Hon’ble
Tribunal to elucidate a veracious narration of correct factual matrix

and background surrounding the present issue.

@/
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That the Respondent No. 6 was established vide Government Order
no. 6218/37-4D/72 — Lucknow on 03.11.1976. Since then, the
Respondent No. 6 is taking care/ developing the areas of Disirict
Meerut, Uttar Pradesh which falls under its jurisdiction, as per the
procedure established by law.

It is pivotal to note that the reliefs/directions sought by the Applicant
in the present Original Application are not against the Respondent No.
6 but the other Respondents. However, in order to apprise and assist
this Hon’ble Tribunal, the Respondent No. 6 is filing this reply to the
Original Application.

That in the year 2009, the Subharati KKB Charitable Trust
(“Subharti”) decided to open a university named Swami Vivekanand
Subharti University (“SBSU”). In order to initiate the construction of
the SBSU, the Subharti submitted a layout plan with Map No.
715/1998. The Respondent No. 6 after verification of requisite
clearance, sanctioned the aforesaid layout plan.

Thereafter, the Subharti approached the Respondent No. 6 on various
occasion for approval of maps for extension of the SBSU and open
new facilities and institutions. It may be noted that Respondent No. 8
is also running the bio-medical waste management facility since 2002
within the premises of SBSU.

It is apposite to mention here that while granting aforesaid sanctions,
the Respondent No. 6 verified all the clearance including but not
limited to clearance from Uttar Pradesh Pollution Control Board

(“UPBCB”) under Bio-Medical Waste Management Rules, 1998

e
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(“BMWM Rules, 1998”). After, several rounds of scrutiny the layout
plans were sanctioned.
It is submitted that Respondent No. 8 had taken CTO from the
UPPCB in the year 2002 itself and subsequently taking CTO from the
UPPCB time to time as admitted by the UPPCB in its action taken
report for running the said facility in the premises of the SBSU. Since,
the facility was established under the provision of BMWM Rules,
1998, the Respondent No. 6 was not the prescribed authority for
establishment or setup of bio-medical waste treatment facility. It was
the UPPCB who was the prescribed authority as per BMWM Rules,
1998.
It may be noted that the Respondent No. 8 was established with the
consent of UPPCB and thus BMWM Rules, 1998 shall be applicable
in establishment of Respondent No. 8. Since then, the UPPCB is
regulating the functions and obligations of the Respondent No. 8. It is
reiterated that the Respondent No. 6 is not the prescribed authority as
per the provisions of the BMWM Rules, 1998. Thus, the Respondent
No. 6 has no role in regulating the Respondent No. 8 in any manner
whatsoever. The relevant provision of the BMWM Rules, 1998 is
reproduced herein for the sake of convenience of this Hon’ble
Tribunal:
“7. Prescribed Authority — (1) Save as otherwise provided, the
prescribed authority for enforcement of the provisions of these
rules shall be the State Pollution Control Boards in respect of
States and Pollution Control Committees in respect of the Union
Territories and all pending cases with a prescribed authority
appointed earlier shall stand fransferred to the concern State

Pollution Control Board, or as the case may be, the Pollution
Control Committees.

o
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(2)...
o
{4)...
(5)...
{8
(7)...
(8)..."
A true copy of the Bio-Medical Waste Management Rules, 1998 is

annexed hereto and marked as Annexure R/6-1.

That the Prescribed Authority i.e. UPPCB under the BMWM Rules,
1998 has been providing CTO to the Respondent No. 08 from time to
time and the same has already been placed before this Hon’ble
Tribunal by UPPCB by filing an action taken report. A trie copy of
the action taken report filed by the UPPCB is annexed and marked as

Annexure R/6-2.

Para — Wise Reply

14. The contents of para | & 2 need no reply.

15. The contents of para 3(a) to 3(c) are denied being false, frivolous,

16.

L.

misconceived and misleading to the extent of para 3(c) save and
except what 1s matter of record. It is pertinent to note that CTO was
provided by the prescribed authority i.e. UPPCB as per the BMWM
Rules, 1998, the Respondent no. 6 had no role in establishment of an
bio-medical waste management facility under the provisions of
BMWM Rules, 1998.

The contents of para 4(a) to 4(h) are not related to the Respondent No.
6 and thus need reply.

The contents of para 4(i) to 4(1) are denied being false, fiivolous,
misconceived and misleading save and except what is matter of

record. It is submitted that the SBSU was established as per the then

O\\h\

et




18.

19.

325

prevailing laws. It is to bring to the knowledge of this Hon’ble
Tribunal that the SBSU was established in the institutional area.
However, for establishment of a bio-medical waste management
facility no such land specification was prescribed under the rules of
BMWM Rules, 1998. It is denied in toto that the Respondent No. 8 in
connivance with the officers of Meerut Development Authority
established and started operation within the medical college campus.
Even, for the sake of repetition, it is submitted that the applicable law
relating to establishment of Respondent No. 8§ was BMWM Rules,
1998 and not BMWM Rules, 2016. Thus, instead of placing correct
law, the Applicant has placed the recent law regarding bio-medical
waste management in order to mislead and mystify this Hon’ble
Tribunal.

The contents of para 4(m) to 4(s) are not related to the Respondent
No. 6 and hence need no reply. However, any inference or assumption
drawn against the Respondent No. 6 in the paras are denied being false
and frivolous.

The grounds of the present original application are wrong and
fallacious against the Respondent No. 6 and cannot sustain. The
Respondent No. 6 acted as per the provisions of BMWM Rules, 1998
and since, the bio-medical waste management facility was established
before the BMWM Rules, 2016, the BMWM Rules, 2016 shall not
apply to establishment of the bio-medical waste management facility.
The BMWM Rules, 2016 is not applicable retrospectively and hence,

the UPPCB is the appropriate authority to regulate the facility.

O”/
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20. The contents of “limitation” and “prayer” are not related to the
Respondent No. 6 and thus need no reply. However, it is submitted
that the Respondent No. 6 acted in consonance to the law applicable
at the time of establishment of the bio-medical waste management
facility. Since, at the time of establishment of the Respondent No. §,
BMWM Rules, 1998 was applicable and thus BMWM Rules, 2016
cannot be applied. It is submitted that the Respondent No. 6 was
unnecessarily dragged in this litigation without any prayer against it.
However, the Respondent No. 6 is ready to assist this Hon’ble

Tribunal and apprise the correct law in order to reach the end of

justice.
>
RESPONDENT NO. 6
MEERUT DEVELOPMENT AUTHORITY
New Delhi

Date: 02-02.2023

THROUGH
W

CHIT MITTAL)

ADVOCATE FOR THE RESPONDI]NT NO. 6
RM Law Chambers

MZ- 24 & 25, Ansal Fortune Arcade,

Sector 18, Noida, U.P. — 201 301

Contact No.: 0120- 4998794

EMAIL: office@rmlawchambers.in
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IN THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

%";5\ . ORIGINAL APPLICATION NO. 774 of 2022

O ,...._.;.. IN THE MATTER OF:

B : GAI%E&’V GARG ... APPLICANT
\\’”?‘6’?% VERSUS

" UNION OF INDIA & ORS. ... RESPONDENTS

AFFIDAVIT

I, Manoj Tiwari S/o Late Brahmeshwar Tiwari aged about 59 years
working as Assistant Engineer, Meerut Development Authority, Meerut,
U.P., presently at Noida do hereby state on solemn affirmation as

hereunder:-

1. That I, in the aforesaid capacity is well conversant with the facts and
circumstances of the case derived on information from the record.
Hence I am competent to swear this affidavit.

2, I have read and understood the contents of accompanying reply. 1
state that the facts stated therein are true to my knowledge derived

from the official record. The legal submissions are based on legal

ox

DEPONENT

advice received and believed to be true.

VERIFICATION

I, the above named deponent do hereby verify that the contents of this
affidavit from paragraph 1 to 2 are true to my knowledge. Nothing material

has been suppressed. So help me God.

Verified on thls Dl day of February, 2023 at Noida.

DEPONENT
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Bio-Medical Waste (Management & Handling) Rules, 1998

(AS AMENDED TO DATE)



MINISTRY OF E3I2&NT & FORESTS

NOTIFICATION
New Delhi, 20th July, 1998

S.0. 630 (E).-Whereas a notification in exercise of the powers conferred by Sections 6, 8 and 25 of the
Environment (Protection) Act, 1986 (29 of 1986) was published in the Gazette vide S.O. 746 (E) dated 16
October, 1997 inviting objections from the public within 60 days from the date of the publication of the
said notification on the Bio-Medical Waste (Management and Handling) Rules, 1998 and whereas all

objections received were duly considered..

Now, therefore, in exercise of the powers conferred by section 6, 8 and 25 of the Environment
(Protection) Act, 1986 the Central Government hereby notifies the rules for the management and handling
of bio-medical waste.

1. SHORT TITLE AND COMMENCEMENT:
(1) These rules may be called the Bio-Medical Waste (Management and Handling) Rules, 1998.
(2) They shall come into force on the date of their publication in the official Gazette.

2. APPLICATION:

These rules apply to all persons who generate, collect, receive, store, transport, treat, dispose, or handle
bio medical waste in any form.

3. DEFINITIONS: In these rules unless the context otherwise requires
(1) ""Act™ means the Environment (Protection) Act, 1986 (29 of 1986);

(2) "Animal House™ means a place where animals are reared/kept for experiments or testing
purposes;

(3) "Authorisation™ means permission granted by the prescribed authority for the generation,
collection, reception, storage, transportation, treatment, disposal and/or any other form of
handling of bio-medical waste in accordance with these rules and any guidelines issued by
the Central Government.

(4) ""Authorised person’ means an occupier or operator authorised by the prescribed authority to
generate, collect, receive, store, transport, treat, dispose and/or handle bio-medical waste in
accordance with these rules and any guidelines issued by the Central Government;

(5) "Bio-medical waste' means any waste, which is generated during the diagnosis, treatment or
immunisation of human beings or animals or in research activities pertaining thereto or in the
production or testing of biologicals, and including categories mentioned in Schedule I;

(6) ""Biologicals™ means any preparation made from organisms or micro-organisms or product of
metabolism and biochemical reactions intended for use in the diagnosis, immunisation or the
treatment of human beings or animals or in research activities pertaining thereto;

(7) ""Bio-medical waste treatment facility" means any facility wherein treatment. disposal of
bio-medical waste or processes incidental to such treatment or disposal is carried out ( and
includes common treatment facilities). Added by Rule2(1) of the Bio-Medical waste (M&H)
(Second Amendment) Rules,2000 notified vide notification No.S.0.545 (E), dated 2-06-2000
and came into force w.e.f 2-6-2000.(7 (a) Form means Form appended to these Rules)

(8) "Occupier™ in relation to any institution generating bio-medical waste, which includes a
hospital, nursing home, clinic dispensary, veterinary institution, animal house, pathological
laboratory, blood bank by whatever name called, means a person who has control over that
institution and/or its premises;
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(9) "Operator of a bio-medical Wa 3IQ means a person who owns or controls or

operates a facility for the collection, reception, storage, transport, treatment, disposal or any
other form of handling of bio-medical waste;

(10) ""Schedule™ means schedule appended to these rules;
4. DUTY OF OCCUPIER:

It shall be the duty of every occupier of an institution generating bio-medical waste which includes a
hospital, nursing home, clinic, dispensary, veterinary institution, animal house, pathological laboratory,
blood bank by whatever name called to take all steps to ensure that such waste is handled without any
adverse effect to human health and the environment.

5. TREATMENT AND DISPOSAL

(1) Bio-medical waste shall be treated and disposed of in accordance with Schedule I, and in
compliance with the standards prescribed in Schedule V.

(2) Every occupier, where required, shall set up in accordance with the time-schedule in Schedule
VI, requisite bio-medical waste treatment facilities like incinerator, autoclave, microwave
system for the treatment of waste, or, ensure requisite treatment of waste at a common waste
treatment facility or any other waste treatment facility.

6. SEGREGATION, PACKAGING, TRANSPORTATION AND STORAGE
(1) Bio-medical waste shall not be mixed with other wastes.

(2) Bio-medical waste shall be segregated into containers/bags at the point of generation in
accordance with Schedule Il prior to its storage, transportation, treatment and disposal. The

containers shall be labeled according to Schedule 111.

(3) If a container is transported from the premises where bio-medical waste is generated to any
waste treatment facility outside the premises, the container shall, apart from the label

prescribed in Schedule 111, also carry information prescribed in Schedule 1V.

(4) Notwithstanding anything contained in the Motor Vehicles Act, 1988, or rules there under,
untreated biomedical waste shall be transported only in such vehicle as may be authorised for

the purpose by the competent authority as specified by the government.
(5) No untreated bio-medical waste shall be kept stored beyond a period of 48 hours

Provided that if for any reason it becomes necessary to store the waste beyond such
period, the authorised person must take permission of the prescribed authority and take
measures to ensure that the waste does not adversely affect human health and the

environment.

[(6) The Municipal body of the area shall continue to pick up and transport segregated non bio-
medical solid waste generated in hospitals and nursing homes, as well as duly treated bio-
medical wastes for disposal at municipal dump site. Inserted by Rules 3 of the Bio-Medical
Waste (Management & Handling ) (Second Amendment) Rules,2000 vide notification
S.0.545 (E), dated 2-6-2000.

7. PRESCRIBED AUTHORITY

11



1[(1)? Save as otherwise provide, theasaecluthority for enforcement) of the provisions of
these rules shall be the State Pollution Control Boards in respect of States and the Pollution
Control Committees in respect of the Union Territories and all pending cases with a
prescribed authority appointed earlier shall stand transferred to the concerned State Pollution
Control Board, or as the case may be, the Pollution Control Committees).

3 [The prescribed authority for enforcement of the provisions of these rules in respect of all health
care establishments including hospitals, nursing hones, clinics, dispensaries, veterinary
institutions, Animal houses, pathological laboratories and blood banks of the Armed Forces
under the Ministry of Defence shall be the Director General, Armed Forces Medical
Services].

1) SUBSTITUED BY Rule-4 of the Bio-Medical Waste (M&H) (Second Amendment)
Rules,2000 vide notification S.0.545 (E), dt 2-6-2000

2) Substituted by Rule2 (a) of the Bio-Medical Waste (M&H) (Amendment)
Rules,2003 vide notification S.0.1069 (E) dated 17-09-2003

3) Inserted sub-rule (1A) by Rule 2(b), ibid

(2) The prescribed authority for the State or Union Territory shall be appointed within one month
of the coming into force of these rules.

(3) The prescribed authority shall function under the supervision and control of the respective
Government of the State or Union Territory.

(4) The prescribed authority shall on receipt of Form 1 make such enquiry as it deems fit and if it
is satisfied that the applicant possesses the necessary capacity to handle bio-medical waste in
accordance with these rules, grant or renew an authorisation as the case may be.

(5) An authorisation shall be granted for a period of three years, including an initial trial period of
one year from the date of issue. Thereafter, an application shall be made by the
occupier/operator for renewal. All such subsequent authorisation shall be for a period of three
years. A provisional authorisation will be granted for the trial period, to enable the
occupier/operator to demonstrate the capacity of the facility.

®

~

The prescribed authority may after giving reasonable opportunity of being heard to the
applicant and for reasons thereof to be recorded in writing, refuse to grant or renew

authorisation.

7

~

Every application for authorisation shall be disposed of by the prescribed authority within

ninety days from the date of receipt of the application.

(8) The prescribed authority may cancel or suspend an authorisation, if for reasons, to be recorded
in writing, the occupier/operator has failed to comply with any provision of the Act or these

rules :

Provided that no authorisation shall be cancelled or suspended without giving a reasonable

opportunity to the occupier/operator of being heard.

8. AUTHORISATION

(1) Every occupier of an institution generating, collecting, receiving, storing, transporting,
treating, disposing and/or handling bio-medical waste in any other manner, except such

12



occupier of clinics, dispensaraawZical laboratories, blood banks providing

treatment/service to less than 1000 (one thousand) patients per month, shall make an

application in Form 1 to the prescribed authority for grant of authorisation.

(2) Every operator of a bio-medical waste facility shall make an application in Form 1 to the
prescribed authority for grant of authorisation.

(3) Every application in Form 1 for grant of authorisation shall be accompanied by a fee as may be
prescribed by the Government of the State or Union Territory.

![(4) The authorization to operate a facility shall be issued in Form-IV, subject to conditions laid
therein and such other condition, as the prescribed authority, may consider it necessary.]

9. ADVISORY COMMITTEE

?[(1)] The Government of every State/Union Territory shall constitute an advisory committee.
The committee will include experts in the field of medical and health, animal husbandry and
veterinary sciences, environmental management, municipal administration, and any other
related department or organization including non-governmental organizations. As and when
required, the committee shall advise the Government of the State/Union Territory and the

prescribed authority about matters related to the implementation of these rules.

*I(2) Notwithstanding anything contained in sub-rule(1), the Ministry of Defence shall constitute
in that Ministry, an Advisory Committee consisting of the following in respect of all health
care establishments including hospitals, nursing hones, clinics, dispensaries, veterinary
institution, animal houses, pathological laboratories and blood banks of the Armed Forces
under the Ministry of Defence, to advise the Director General, Armed Forces Medial Services

and the Ministry of Defence in matters relating to implementation of these Rules.

1) Inserted by Rules 5 of the Bio-Medical Waste (Second Amendment ) Rules
2000 vide notification S.0.545(E), dated 2-6-2000

2) Re-numbered as sub Rule(l) by Rule-3 of the Bio Medical Waste (M&H)
(Amendment) Rule,2003 notified vide Notification N0.S.01069 (E), dated
17-9-2003

3) Omitted by Rule6 of the Bio-Medical Waste (M&H) (second amendment)
Rules,2000 vide notification s.0.545 (E), dated 2.6.2000.

4) Inserted sub Rule (2) by Rule 3 of the Bio Medical Waste (M&H)
(Amendment) Rules, 2003 notified vide Notification No. S.O 1069 (E), dated

17-09-2003
(1) Additional Director General of Armed Chairman
Forces Medical Services
(2) A representative of the Ministry of Defence Member

not below the rank of Deputy Secretary, to
be nominated by that Ministry

(3) A representative of the Ministry  of Member
Environment and Forests not below the rank
of Deputy Secretary to be nominated by that
Ministry

(4) A representative of the Indian Society of Member
Hospitals Waste Management, Pune

1 [9A. MONITORING OF IMPLEMENTATION OF THE RULES IN ARMED FORCES
HEALTH CARE ESTABLSHMENTS

13



1) The Central Pollution Control3aa?13monitor the implementation of these rules in

respect of all the Armed Forces health care establishments under the Ministry of Defence.

2)  After giving prior notice to the Director General Armed Forces Medical Services, the
Central Pollution Control Board along with one or more representatives of the Advisory
Committee constituted under sub-rule (2) of rule 9 may, if it considers it necessary, inspect

any Armed Forces health care establishments.]

10. ANNUAL REPORT
Every occupier/operator shall submit an annual report to the prescribed authority in Form 11 by

31 January every year, to include information about the categories and quantities of bio-medical
wastes handled during the preceding year. The prescribed authority shall send this information in

a compiled form to the Central Pollution Control Board by 31 March every year.

11. MAINTENANCE OF RECORDS

(1) Every authorised person shall maintain records related to the generation, collect ' ion,
reception, storage, transportation, treatment, disposal and/or any form of handling of bio-
medical waste in accordance with these rules and any guidelines issued.

(2) All records shall be subject to inspection and verification by the prescribed authority at any

time.
12. ACCIDENT REPORTING

When any accident occurs at any institution or facility or any other site where bio-medical waste
is handled or during transportation of such waste, the authorised person shall report the accident

in Form Il to the prescribed authority forthwith.

13. APPEAL

(1) ? [Save as otherwise provided in sub-rule (2) any person] aggrieved by an order made by the
prescribed authority under these rules may, within thirty days from the date on which the order is
communicated to him, prefer an appeal to such authority as the Government of State / Union
Territory may think fit to constitute :

Provided that the authority may entertain the appeal after the expiry of the said period of thirty
days if it is satisfied that the appellant was prevented by sufficient cause from filing the appeal in

time.

(2)[Any person aggrieved by an order of the Director General, Armed Forces Medical Services under
these rules may, within thirty days from the date on which the order is communicated to him,

prefer an appeal to the Central Government in the Ministry of Environment and Forests: ]
14. COMMON DISPOSAL / INCINERATION SITES

Without prejudice to rule 5 of these rules, the Municipal Corporations, Municipal Boards or
Urban Local Bodies, as the case may be, shall be responsible for providing suitable common
disposal/incineration sites for the biomedical wastes generated in the area under their jurisdiction
and in areas outside the jurisdiction of any municipal body, it shall be the responsibility of the

occupier generating bio-medical waste/operator of a bio-medical waste treatment facility to

14
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arrange for suitable sites individuallysiaso!ation, so as to comply with the provisions of

these rules].



Option
Category
No. |

Category
No. 2

Category
No 3

Category
No 4

Category
No 5

Category
No 6

Category
No. 7

Category

No. 8

Category
No. 9

(See Rule 5)

16

CATEGORIES OF BIO-MEDICAL WASTE

Waste Category
Human Anatomical Waste
(human tissues, organs, body parts)

Animal Waste

(animal tissues, organs, body parts carcasses, bleeding
parts, fluid, blood and experimental animals used in
research, waste generated

by veterinary hospitals colleges, discharge from hospitals,
animal)

Microbiology & Biotechnology Waste

(wastes from laboratory cultures, stocks or specimens of
micro-organisms live or attenuated vaccines, human and
animal cell culture used in research and infectious agents
from research and industrial laboratories, wastes from
production of biologicals, toxins, dishes and devices used
for transfer of cultures)

Waste sharps

(needles, syringes, scalpels, blades, glass, etc. that may
cause puncture and cuts. This includes both used and
unused sharps)

Discarded Medicines and Cytotoxic drugs

(wastes comprising of outdated, contaminated and

discarded medicines)

Solid Waste

(Items contaminated with blood, and body fluids including
cotton dressings, soiled plaster casts, lines, beddings, other
material

contaminated with blood)

Solid Waste

(wastes generated from disposable items other than the
waste shaprs such as tubings, catheters, intravenous sets

etc).

Liquid Waste

(waste generated from laboratory and washing, cleaning,
house-

keeping and disinfecting activities)

Incineration Ash

(ash from incineration of any bio-medical waste)

Treatment & Disposal
Incineration @/deep burial*

Incineration @ / deep

burial*

local autoclaving / micro-

waving / incineration@

disinfection (chemical
treatment @ 01/auto
claving / micro- waving and
mutilation/ shredding"
Incineration @/destruct ion
and drugs disposal in
secured landfills drugs

disposal in secured

Incineration @ autoclaving

/ micro-waving

disinfection by chemical
treatment @ @
autoclaving/micro-waving
mutilation/
shredding##

and

disinfection by chemical

treatment@ @ and
discharge into drains.
disposal in  municipal

landfill
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Category  Chemical Waste 336 chemical treatment @@

No. 10 (chemicals used in production of biologicals, chemicals and discharge into drains
used in disinfection, as insecticides, etc.) for liquids and secured

landfill for solids

@@ Chemicals treatment using at least 1% hypochlorite solution or any other equivalent chemical

reagent. It must be ensured that chemical treatment ensures disinfection.

## Multilation/shredding must be such so as to prevent unauthorised reuse.

@ There will be no chemical pretreatment before incineration. Chlorinated plastics shall not be
incinerated.

o Deep burial shall be an option available only in towns with population less than five lakhs and in

rural areas.

+ Options given above are based on available technologies. Occupier/operator wishing to use other
State-of-the-art technologies shall approach the Central Pollution Control Board to get the standards

laid down to enable the prescribed authority to consider grant of authorization.
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33/

[see Rule 8 (4)]

(authorization for operating a facility for collection, reception, treatment, storage transport and
disposal of biomedical wastes).

1.
2.

.................................. of....................... is hereby granted an authorization to operate a
facility for collection, reception, storage, transport and disposal of biomedical waste on the
premises situated at ............ccooeieiiiiiiii e

This authorization shall be in force for a period of ...................... Years from the date of issue.

This authorization is subject to the conditions stated below and to such other conditions as may
be specified in the rules for the time being in force under the Environment (Protection)Act, 1986.

................... Signature.........cocoeeveiiiineennn.

Designation.............ccccoeeuenes

Terms and conditions of authorization *

1. The authorization shall comply with the provisions of the Environment (Protection) Act, 1986 and

the rules made thereunder.

2. The authorization or its renewal shall be produced for inspection at the request of an officer

authorized by the prescribed authority.

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport he biomedical wastes

without obtaining prior permission of the prescribed authority.

4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the

application by the person authorized shall constitute a breach of his authorization.

5. Itis the duty of the authorized person to take prior permission of the prescribed authority to close

down the facility.
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333

[see rule 13]

Application for filing appeal against order passed by the prescribed authority at district level or
regional office of the Pollution Control Board acting, as prescribed authority or the State / Union

Territory level authority.

1. Name and address of the person applying for appeal :

2. Number, date of order and address of the authority which passed the order, against which
appeal is being made (certified copy of order to be attached)
Ground on which the appeal is being made

4. List of enclosures other than the order referred in para 2 againist which appeal is being filed.

Date : Signature..........coceennns
Name & Address.............

F.No0.23 (2/96-HSMD
V.RAJAGOPLAN, Jt. Secretary



(see Rule 6)

COLOUR CODING AND TYPE OF CONTAINER FOR DISPOSAL OF BIO-MEDICAL

WASTES
Colour Type of Container Waste Category Treatment options as per
Conding -1 Schedule |
Yellow Plastic bag Cat. 1, Cat. 2, and Cat. 3, Incineration/deep burial
Cat. 6.
Red Disinfected Cat. 3, Cat. 6, Cat.7. Autoclaving/Microwaving/
container/plastic Chemical Treatment
bag
Blue/White Plastic Cat. 4, Cat. 7. Autoclaving/Microwaving/

translucent

bag/puncture proof
Container

Chemical Treatment and
destruction/shredding

Black

Plastic bag

Cat. 5 and Cat. 9 and
Cat. 10. (solid)

Disposal in secured landfill

Notes:

1. Colour coding of waste categories with multiple treatment options as defined in Schedule I, shall be

selected depending on treatment option chosen, which shall be as specified in Schedule I.

2. Waste collection bags for waste types needing incineration shall not be made of chlorinated plastics.

3. Categories 8 and 10 (liquid) do not require containers/bags.

4. Category 3 if disinfected locally need not be put in containers/bags.

20
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SCHEDULE 111
(see Rule 6)

LABEL FOR BIO-MEDICAL WASTE CONTAINERS/BAGS

BLOHALART YT OL P WATORIT EARALRL B ML

Bl ATARD CF TOTOH D

HANDLE WITH CARE

Note : Lable shall be non-washable and prominently visible.
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241,

(see Rule 6)

LABEL FOR TRANSPORT OF BIO-MEDICAL WASTE CONTAINERS/BAGS

Waste category No ........
Wiaste class

Waste description

Sender's Name & Address

Phone No ........

Telex No ....

In case of emergency please contact

Name & Address :

Phone No.

Receiver's Name & Address

Phone No ...............
Telex No ...............

Note : Label shall be non-washable and prominently visible.

22
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SCHEDULE V
(see Rule 5 and Schedule 1)
STANDARDS FOR TREATMENT AND DISPOSAL OF BIO-MEDICAL WASTES
STANDARDS FOR INCINERATORS:
All incinerators shall meet the following operating and emission standards
A. Operating Standards
1. Combustion efficiency (CE) shall be at least 99.00%.
2. The Combustion efficiency is computed as follows:
%C0,
[of] S — X 100
%CO0, + % CO

3. The temperature of the primary chamber shall be 800 + 50 deg. C°.

4. The secondary chamber gas residence time shall be at least I (one) second at 1050 + 50 C°,
with minimum 3% Oxygen in the stack gas.

B. Emission Standards

Parameters Concentration mg/Nm? at (12% CO, correction)
(1) Particulate matter 150

(2) Nitrogen Oxides 450

(3) HCI 50

(4) Minimum stack height shall be 30 metres above ground

(5) Volatile organic compounds in ash shall not be more than 0.01%

Note :

« Suitably designed pollution control devices should be installed/retrofitted with the incinerator to
achieve the above emission limits, if necessary.

» Wastes to be incinerated shall not be chemically treated with any chlorinated disinfectants.
« Chlorinated plastics shall not be incinerated.

¢ Toxic metals in incineration ash shall be limited within the regulatory quantities as defined under
the Hazardous Waste (Management and Handling Rules,) 1989.

¢ Only low sulphur fuel like L.D.0dLS.H.S.1Diesel shall be used as fuel in the incinerator.
STANDARDS FOR WASTE AUTOCLAVING:
The autoclave should be dedicated for the purposes of disinfecting and treating bio-medical waste,
(1) When operating a gravity flow autoclave, medical waste shall be subjected to :

(i) atemperature of not less than 121 C' and pressure of 15 pounds per square inch (psi)
for an autoclave residence time of not less than 60 minutes; or

(ii) a temperature of not less than 135 C° and a pressure of 31 psi for an autoclave
residence time of not less than 45 minutes; or

23



(iii) a temperature of not Ie33A43° and a pressure of 52 psi for an autoclave

residence time of not less than 30 minutes.

(1) When operating a vacuum autoclave, medical waste shall be subjected to a minimum of one pre-
vacuum pulse to purge the autoclave of all air. The waste shall be subjected to the following:

(i) a temperature of not less than 121 C° and pressure of 15 psi per an autoclave residence
time of not less than 45 minutes; or

(i) a temperature of not less than 135 C° and a pressure of 31 psi for an autoclave
residence time of not less than 30 minutes;

(I1)Medical waste shall not be considered properly treated unless the time, temperature and pressure
indicators indicate that the required time, temperature and pressure were reached during the
autoclave process. If for any reasons, time temperature or pressure indicator indicates that the
required temperature, pressure or residence time was not reached, the entire load of medical waste
must be autoclaved again until the proper temperature, pressure and residence time were
achieved.

(IV) Recording of operational parameters
Each autoclave shall have graphic or computer recording devices which will automatically and

continuously monitor and record dates, time of day, load identification number and operating
parameters throughout the entire length of the autoclave cycle.
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(V) Validation test 344

Spore testing:

The autoclave should completely and consistently kill the approved biological indicator at the
maximum design capacity of each autoclave unit. Biological indicator for autoclave shall be
Bacillus stearothermophilus spores using vials or spore Strips; with at least 1X10* spores per
millilitre. Under no circumstances will an autoclave have minimum operating parameters less
than a residence time of 30 minutes, regardless of temperature and pressure, a temperature less

than 121 C° or a pressure less than 15 psi.

(V1) Routine Test

A chemical indicator strip/tape the changes colour when a certain temperature is reached can be
used to verify that a specific temperature has been achieved. It may be necessary to use more than
one strip over the waste package at different location to ensure that the inner content of the

package has been adequately autoclaved

STANDARD FOR LIQUID WASTE:

The effluent generated from the hospital should conform to the following limits

PARAMETERS PERMISSIBLE LIMITS

PH 63-9.0

Susponded solids 100 mg/I

Oil and grease 10 mg/l

BOD 30 mg/l

COD 250 mg/I

Bioassay test 90% survival of fish after 96 hours in 100% effluent.

These limits are applicable to those, hospitals, which are either connected with sewers without terminal
sewage treatment plant or not connected to public sewers. For discharge into public sewers with terminal
facilities, the general standards as notified under the Environment (Protection) Act, 1986 shall be

applicable.
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STANDAR DS OF MICROWAVING 34 5

1 Microwave treatment shall not be used for cytotoxic, hazardous or radioactive wastes,

contaminated animal car casses, body parts and large metal items.

2. The microwave system shall comply with the efficacy test/routine tests and a performance

guarantee may be provided by the supplier before operation of the limit.

3. The microwave should completely and consistently kill the bacteria and other pathogenic
organisms that is ensured by approved biological indicator at the maximum design capacity
of each microwave unit. Biological indicators for microwave shall be Bacillus Subtilis spores

using vials or spore strips with at least 1 x 101 spores per milliliter.

STANDARDS FOR DEEP BURIAL

1. A pit or trench should he dug about 2 meters deep. It should be half filled with waste, then
covered with lime within 50 cm of the surface, before filling the rest of the pit with soil.

2. It must be ensured that animals do not have any access to burial sites. Covers of galvanised

iron/wire meshes may be used.

3. On each occasion, when wastes are added to the pit, a layer of 10 em of soil shall be added to

cover the wastes.

4. Burial must be performed under close and dedicated supervision.
5. The deep burial site should be relatively impermeable and no shallow well should be close to

the site.

6. The pits should be distant from habitation, and sited so as to ensure that no contamination
occurs of any surface water or ground water. The area should not be prone to flooding or

erosion.
7. The location of the deep burial site will be authorised by the prescribed authority.

8. The institution shall maintain a record of all pits for deep burial.
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SCHEDULE VI
(see Rule 5)
SCHEDULE FOR WASTE TREATMENT FACILITIES LIKE INCINERATOR/ AUTOCLAVE /

MICROWAVE SYSTEM

A. Hospitals and nursing homes in towns with population of by 31st December, 1999 or earlier and
30 lakhs above

B. Hospitals and nursing homes in towns with population of
below 30 lakhs,
(&) with 500 beds and above by 31st December, 1999 or earlier

(b)  with 200 beds and above but less than 500 beds by 31st December, 2000 or earlier

(c) with 50 beds and above but less than 200 beds by 31st December, 2001 or earlier

(d) with less than 50 beds by 31st December, 2002 or earlier

C. All other institutions generating bio- medical waste not by 31st December, 2002 or earlier

included in A and B above

27



34.7

(see rule 8)
[APPLICATION FOR AUTHORISATION /RENEARL OF AUTHORISATION]

(To be submitted in duplicate.)

To

The Prescribed Authority
(Name of the State Govt / UT Administration)
Address.

1. Particulars of Applicant

(i) Name of the Applicant
(In block letters & in full)

(if) Name of the Institution:
Address:
Tele No., Fax No. Telex No.

2. Activity for which authorisation is sought:

(i) Generation

(i) Collection

(iii) Reception

(iv) Storage

(v) Transportation

(vi) Treatment

(vii) Disposal

(viii) Any other form of handling

3. Please state whether applying for resh authorisation or for renewal:

(In case of renewal previous authorisation-number and date)

4. (i) Address of the institution handling bio-medical wastes:
(i) Address of the place of the treatment facility:
(iii) Address of the place of disposal of the waste:

5. (i) Mode of transportation (in any) of bio-medical waste:
(ii) Mode(s) of treatment:

6. Brief description of method of treatment and disposal (attach details):

7. (i) Category (see Schedule 1) of waste to be handled
(ii) Quantity of waste (category-wise) to be handled per month

8. Declaration

| do hereby declare that the statements made and information given above are true to the best of
my knowledge and belief and that | have not concealed any information.



29

| do also hereby undertake to provideaérawformation sought by the prescribed authority

in relation to these rules and to fulfill any conditions stipulated by the prescribed authority.

Date : Signature of the Applicant

Place : Designation of the Applicant
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FORM 11
(see rule 10)

ANNUALREPORT

(To be submitted to the prescribed authority by 31 January every year).
1. Particulars of the applicant:

(i) Name of the authorised person (occupier/operator):
(if) Name of the institution:
Address
Tel. No
Telex No.
Fax No.
2. Categories of waste generated and quantity on a monthly average basis:
3. Brief details of the treatment facility:
In case of off-site facility:
(i) Name of the operator
(ii) Name and address of the facility:
Tel. No., Telex No., Fax No.
4. Category-wise quantity of waste treated:
5. Mode of treatment with details:
6. Any other information:
7.Certified that the above report is for the period from.............ccooiiiiiis
Date ..o SIgNature .....coovveeeevecieeae

Place......cccoveiinnicninnns Designation.........cccceveeircenins
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FORM I
(see Rule 12)
ACCIDENT REPORTING
1. Date and time of accident:
2. Sequence of events leading to accident
3. The waste involved in accident:
4. Assessment of the effects of the accidents on human health and the environment,.
5. Emergency measures taken

6. Steps taken to alleviate the effects of accidents

7. Steps taken to prevent the recurrence of such an accident ................cooeevinenis

Date ..ooveveeeeiereeenens SIgNAtUre ...o.vovveveecececece e

Place.....cccccovvvvrerienannnn, Designation...........ceeevreenereinsinneneennns

[F.N0.23-2/96-HSMD]

VIJAY SHARMA, Jt. Secy.
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3AyKEXURE-R-6/2 32

To,

The‘ Registrar(General),
thlonal Green Tribunal
Principal bench
New Delhi .
No. |25 ) A= kl \ror2
I'C

: ‘ Date :13\\\\'1/'),
Subject : In compliance of order dated 21-10-2022 passed by NGT on OA No 774/2022 titled

by Gaurayv Garg Vs Union of India & Ors.

Sir,
In the above noted case Hon’ble Tribunal has directed that
“ Notices along-with copies of the application and documents attached

oooooooooo

therewith be issued to the respondents requiring them to file their response/ reply to the
allegations made in the application within three weeks at judicial-ngt@gov.in preferably in the
form of searchable PDF/OCR Supported PDF and not in the form of Image PDF.......”

In pursuant to the direction the status of M/s Synergy Waste Management (P) Ltd,
Subharti Medical College Campus,Subhartipuram,Delhi Haridwar Byepass Road,Meerut
regarding Authorization under Bio Medical Waste Rules and Air & Water consent status

is annexed. M/s Synergy Waste Management (P) Ltd, (CBWTF), Subharti Medical College

Campus,Subhartipuram,Delhi Haridwar Byepass Road,Meerut is operating at the said
place since year 2002.

With regards, '
Enclosure : Status of Authorization and Consent(Air/Water)attached.
Your’s faithfully,
\

1
Regional Pfficer,
Meerut
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Details of Authorization Certificates i

Subharti Medical College Campus,Su
are as below-

352

Issued to M/s S

33

‘ ynergy Waste Management (P) Ltd,
bhartipuram,Delhi Haridwar Byepass Road,Meerut

S.No. | Details of Certificate Issued vide LetterNo.& Date. . Validi |

1. | FO1392/s~1 /W /02 / TM0ARY0RT / 2002 RAiH—03 /04 / 2002 31/12/31002 iilln —
2. | F13537/xfi—s /ar—8 /2003 Fetir—1o /03 /2003 10/03/2004 | A2
3. |F14818/ Wi-3 /a1 R, /6 /03 17 /04 /2003 09/03/2004 | A-3
4. | F35992/ -1/ TRNARFS A<, /T2 /2004 Reefier—27 /08 /2004 | 04/09/2003 A-4
5. | F33977/ -3 /91,8 / 2004 RAiH—05 /07 / 2004 04/07/2005 | A-5
6. | F50673/ 3 /Bio-MW-08 / 2002—05 f&ATH—20 /09 /2005 31/12/2007 | A-6
7. | F32695/ #i-3 /Bio-MW-08 /2008 f&stis—8 /5 /2008 31/12/2008 | A-7
8. | F40310/ ©-3 /Bio-MW/08 / 2008 fe=ie—12 /11 /2008 30/09/2009 | A-8
9. | F53135/ ¥i-3 / Bio-MW-08 / 2002—09 /42 fe=iH—-7 /8 /09 31/12/2009 | A-9
10. | F69912/ #i-3/Bio-MW-08/2002—10 /56 Reiiv—9,/7 /2010 | 31/12/2010 | A-10
11. | F81445/ -3 /Bio-MW/08 /2011 femieb—24 /2 /2011 .| 31/12/2011 | A-11
12.] F02188/ #i-3 /Bio-MW/08 /2011—12 fasie—30 /3 /2012 31/12/2012 | A-12
13. | F30790/ ¥i—-3 /amrif—0s / ¥=s /2013 fasii—25 /9 /2013 31/12/2013 | A-13
14.| F45729/ C-3/Haz/Meerut-3/14 Reid—9 /7 /14 31/12/2015 | A-14
15.| F81448/ C-3/BMW-08/Meerut/2016 e iH—13 /6 /16 31/12/2017 | A-15
16. | H14044/ C-3/BMW-08/17 RAid—27 /12 /17 31/12/2019 | A-16
17. | H46106/ C-3/BMW-08/20 fa=@—08 /1 /2020 31/12/2024 | A-17
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Details of Consent to Ope
Management (P) Ltd,
Byepass Road,Meerut are as below-

353

rate (Air/Water) Certificates
Subharti Medieal

34

issued to M/s Synergy Waste
College Campus,Subhartipuram,Delhi Haridwar

St Coos e W Lo o[l
3 \FS%:l 5 /mm; w:-],.sw..;,:_&/ﬁ_{f}!Ji‘,éfzi?,f_j:rlfﬁw/12/2009 31/12/2009 B-1
\ 3 \F%ﬂi’ /E“M‘»-/ /856 /TRG/ 15,/00 324 / 12,/ 2009 31/12/2009 | B-2
| F75516 /AN=3 /31t /368 /%8 / 2010 fRetiai-09,/ 11/2010 31/12/2010 | B3
L 4. | F75515 A0-3 /awy /356 /3%0 /2,28 /10 Reiid—09 /11 /2010 31/12/2010 | B-4
\ S. \F9309S / -3 /el /368 /RS /2011 fami6—30 /09 / 2011 31/12/2011 | B-5
\ 6. \1?93094 [A-3 /9 USHYT /356 / ARG / 2011 faATE—30 /09 /2011 31/12/2011 | B-6
‘ ! 11?457,21,/?ﬁ-—a/w—aea/ﬁ'\’a/zom—w fe=ir—09 / 07 / 2014 31/12/2015 | B-7
| 8. |F45722 /f-3/91g WgwoT/356/%6 /2014—15  Ree— o9/ | 31/12/2015 | B-8
07 /2014 :
. | F76709 / W\-3 / Sici—368 / #=3 / 2016—17 fa1i—06 /04 / 2016 31/12/2017 | B-9
10] F76710 ~fi—3/arg we¥vi/356 /%8 /2016—17  fedio— o6/ | 31/12/2017 B-10
04 /2016 |
11| H14062 / §1—3 /STa—368 /%6 /2017 fA6—27 /12 /2017 31/12/2019 | B-11
12.] H14063 /-3 /4R Yg¥YT /356 / =S /2017 faAl®— 27/ 12/2017 31/12/2019 | B-12
13.1 3801 1/UPPCB/Meerut(UPPCBRO)/CTO/Water/Meerut/2018 31/12/2022 | B-13
Dated 10/01/2019
14. 37983/UPPCB/Meerut(UPPCBRO)/CTO/Air/Meerut/Z0l8 31/12/2022 | B-14
Dated 10/01/2019

Note-A Show Cause Notice regarding Environmental Clearence has been issued vide letter No
H39932/c-3/BMW-08/Ka.Ba/Meerut/2019 Dated 09/08/2019 to M/s Synergy Waste Management
(P) Ltd, Subharti Medical College Campus,Subhartipuram,Delhi Haridwar Byepass Road,Meerut
which is being annexed as annexure -C.
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: M(S § grey Wasic Management Pyt Cad.
BB 2 PigorAsef-Adi-Road—
New Delhi '

i ""S“'b‘f'“?"\*-.’if?‘?ﬁﬁ?fi?f“r 0f—6j3%4ﬂﬁﬂ&#k%f%ﬁ#&%ﬁ6ﬁ%@€pﬁ@ﬁ;~8@6 rage;-Freatment, Transport
and I“?ls:‘;osg'l of Bio;Medical Wastes) under the provisions of Bio-Medical Waste) Rules,

o og-Anended Rule—2000————n

Sir, T :

—Rigase refer 10 your application dated 04..07.05. Your applicatio'r‘l has been examined and

authorj;aagiqﬁ'i’s being issued,subjett as under:- . - .

1. File number orauthbr"iz;tioh and date ofissue.Q&//%?(ﬂéé@rﬁM{,%/ 3 %_g/
2. . M/S Syncrgy Waste Management Pvt. Ltd Subharti Institute of Medical Sciences .Campus,
| Subharti Puram, Bye Pass Road,, Dist Meerut.- is here by granted an authorization to operate *

a facility for collection, reception, storage, transport and disposal of bio-medical waste in the
premises situated as mentioned above . ' , .
3.+, . This authorization shall be in force for a period up to 31 .12.2007 from the date of issue of this
- letter..’Unit shall apply for renewal of authofization 4 months before expiry of this
authorization. ‘g = ' L
4. The facility shall include Incinerator 50 Kg per hour capacity, Autoclave.30 Kg per hour
‘ capacity , Shredder 50 Kg per hour capacity and Effluent Treatment Plant of 1000 it. per day
capacity . . .
5. This authorization is subject to the conditions stated below and to such other conditions as
; may be specified in the rules for the timebeing in force under the Environment (Protection)
Act, 1986. . ' —
6. Biomedical waste shall - 'be = collected , transported from
Meerut, Muzaffarnagar,Saharanpur,Ghaziabad,Gautam Buddha Nagar .
: Terms and conditions of Authorization
i) The authorization shall. comply with provisions of the Environment (Protection Act, 1986 and
the rules made there under. . ' :
ii) The authorization or its renewal shall be produced for inspection at the request of an officer
authorized by the prescribed authority. ' .
1ii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the bio-medical
waste without prior permission of the authority. , 4
iv) Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute 2 breach of his authorization.
Y It is duty of the authorized person 1o take prior permission of the prescribed authority to close
down the facility.
vi) Hospital waste various categories. as mentioned in schedule-l. Of Bio-Medical Wasie

rule, 1998 (ss amended) shall be handled as per treatment and disposal facilities mentioned in
said rules, : v 5

vii)  Bio-Medical Wastes must be segregated as per schedule-]l

viii)  /Schedule-1V (Rule-6) shall be fully complied.

ix) Annual report shall be submitied in form-I] regularly.
%) /' The authorized agency must ensure full compliance of prescribed standards for treatment and
disposal.”

%
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(d/s. Synergy Waste Management Pvt, Ltd,
1/5-B, Il Floor, Asaf Aki Road,
New Delhi-110002

Sub:  Authonzation for operating facility for (Collection, Reception, Storage,
Treatment,Transport and Disposal of Bio Medical Wastes) under the
L provisions of Bio-Medical Waste Rules, 1998 Amended Rule-2000.
ir, :

Please refer to your application dated 01-12-07. Your application has been examined and

: authorization is being issued subject as under:-

%\ 1 File number of sutherization and date of issuc ..9..9.l.$§fa.M.%9¥\l9eﬂ,A'%zD_L(_l.') - 69 -2:{?‘

2, M/s Synergy Waste Management Pvt, Ltd. Subharti Institute of Medical Sciences

/' Campus, Subharti Puram. Byc Pass Road. Distt. Mcerut is here by granted an

g authorization to operate a facility for collection, reception, storage, transport and disposal
of bio-mcdical wastc in the premiscs situated as mentioned above.

3. This authorization shall be in force for a period up to 31.12.2008 from the date of issue
of this lctter. Unit shall apply for consent Air/water and authorization for proposcd sitc of
CBMWTTF before its operation.

4. The facility shall include Incinerator 50 kg per hour capacity. Autoclave 30 kg per hour
capacity, Shredder 50 kg per hour capacity and Effluent Treatment Plant of 1000 It. per
day capacity.

5. This authorization is subject to the conditions stated below and to such other conditions
as may be specified in the rules for the time being in force under the Environment
(Protection) Act, 1986. o C B

; 6. Biomedical waste shall be collected. transported from Meerut. Muzaftaragar.
’ Suharanpur, Ghaziabad, Gautam Buddha Nagar.
; Terms and conditons of Authorization
, i) The authorization shall comply with provisions of the Environment (Protection Act 1986
£ and the rules made there under. :
e ii) The authorization or its renewal shall be produced for inspection at the request of an
¢ officer authorized by the prescribed authority. ~
iii) The person authorized shall not rent,lend,sell,transfer or otherwise transport the bio-
medical waste without prior permission of the authority.
iv) Any unauthorized change in personnel.equipment or working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization,
v) It is duty of the authorized person to take prior permission of the prescribed authority to.
close down the facility.
vi) Hospital waste various categories as mentioned in schedule-1 Of Bio-Medical Waste

rule. 1998(as amended) shall be handled as per other provisions of the act.,
vii)  Bio-Medical Wastes must be segregated as per schedule-11
viii)  Schedule-1V (Rule-6) shall be fully complied.
iX) Annual report shall be submitted in form-11 regularly,
The authorized agency must ensure {ull compliance of prescribed standards for treatment
and disposal....

fowg wem, gl @@, 9=, fayfa @ve,
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M/s. Synergy Waste Management Pvt. Lid, o

1/5-B, 11 Floor, Asal Ali Road,
New Dethi-110002

Sub:  Authorization for operating facility for (Collection, Reception, Storage,
Treatment, Transport and Disposal of Bio Mecdical Wastes) under the
provisions of Bio-Medical Waste Rules, 1998 Amended Rule-2000.

Sir, :
Please refer to your application dated 06-8-08. Your application has been examined and
autharization is being issued as unders- _ T
D? 1. File number of authorization and date of issuc D«?&A&F‘m—’t—faﬁ EFlajog- - 3o L=

2 M/s Synergy Waste Management Pvt. Ltd, Village- Kashi, Partapur, Gangol Road, , g
Distt. Meerut is here by granted an authorization {o operatc a facility for collcction,
receplion, storage, transport and disposal ol bio-medical waste in the premisces situated as
mentioned above.,

3. This authorization shall be in force for a period up 1o 30.9.2009 from the date of issue of
this letter. Unit shall comply conditions issued in consent Air/water and authorization.
4. The facility shall include Incinerator 50 kg per hour capacity, Autoclave 30 ke per hour

capacity, Shredder 50 kg per hour capacily and LEffluent Treatment Plant of 1000 it per

day copnelty,

This a:uhoriz:*.tion is subject to the conditions stated below and to such other conditions

as may be specified in the rules for the (ime being in force under the Environmeat

(Protection) Act, 1986. . . '

0. Biomedical waste shall be collected, transported  from Meerut, Muzalfarnagar,
Saharanpur, Ghaziabad, Gautam Buddha Nagar, Bulandshahar, Baghpat upto 10,000

Beds at the approved rate by prescribed authority, but nat beyond a radius of 150 Kms.

A

within the state jurisdiction: )
Terms and conditons ofAu'thorimtiou
i) The authorization shall comply with provisions of the Environment (Protection Act 1986
and the rules made there under.,
z i) The authorization or its renewal shall be produced for inspection at the request of an
officer authorized by the prescribed authority,
: 1) The person authorized shall not rentlend.selltransfer o otherwise transport the bio-
‘ medical waste withou prior permission of (he authority,
) Any unauthorized change in personnelequipment or working conditione s mentinnsa iy

the application by the person authorized shall constitute a breaely al s sthorizasion.
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Vi) Sehedule-1v (Rule-6) <hall he (illy complied:
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All other solig and liquid wastes which are not covered under bio-medical wastes 199
must also be Properly handled and managed 5o that no adverse impact on 1l
environment  takeg pluce,,,

O untreated biomedical waste shall be kept stored beyond a period of
generation, If for any reason it becomes necessary to store (e
preseribed period,permission ng per provisions of the BM W rules must be obtained.
Treated waste shal] pe disposed off yg per provisions of the Bpmw rules only.,
Emission analysis report for incineration shall be sent within three monys of i
letter.. '

Complete details of disposal of waste sharps/ medicines must be sent scparatcly..
Every year stack altached to incinerate shall be got monitored by an authorized lab
approved by U.P.P.C B.. : ’

Needle cutters shall be installed at all places Segregated waste shall be treated in
autoclave, shredder, chemjcal treatment and incinerate Air (Pollution Controj System
altached to incinerate sha) be in working condition and be operated ali the time),

48 hours after jie
waste beyond (e

ssue of this

XViii) Remaining works for secured Jand fill shall be completed immediately.

Bounda:y/fcncing shall also be provided in the remaining part.

Xix) Complete details of the facility alongwith specification and capacity of incinerator,

Xx)

xXi) Validation test (spore testing ang routine test for the

xx1i)  The list of members of CBMWF shall be sent to H.O. Lucknow and Me

Copy 0.

action,

thermoclave etc, certified by manufacturer shall be submitted within a month of issue
of this letter along with certificate of the manufacturer regarding performance of the
equipment.

Provision for graphic or computer recording devices, which will automatically, ang
continuously monitor and record dates, time of day, load identification number and
operating parameters throughout the entire length of autoclave/thermoclay

e cycle
shall be done within a month of issue of this letter.

rmoclave shall pe perlormed
regularly, Details regarding this pg adopted shall be sent within a mont),.

crut C\'Cl’}‘
three months..

5y

= i Yours faithfully,

( Dr_C.$-Bi )
Member Secretary.
Regional Office U.p. Pollution Control Board, Meerut for nformation and necessary

Chief Environmental Engineer
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NM/s Synergy Waste Management Pvt, Ltd, '

©1/5-8, 1lagd Floor, Asaf Ali Road, s

. New Delh, X
ub.  Authorvization for operating facility for (Collection, Reception, Storage, Treatment,

Transport and Disposal of Bio Medical Wastes) under the provisions of Bio-Medical
Waste Rules, 1998 Amended Rule-2000. . ) '

4

Please refer 1o your agglication dated 06.1.2009 Your ~nnlication has been examined and
suthorization is being issued subject as under:- , . :
File number of authonzation and date of issuc..C'..C?/éf.".f 27l ./;".7?"4\4/ </ (//‘A"J %’/ 3
M/s Syncrgy Wastc Management Pvi. Ltd. Subharati Tnstitute of Medical Sciences :
Campus, Subharati Puram, Byc Pass Road, Distt. Meerut is here by graflied an
suthorization to operate & facility for collection, recéption, Storage, transport and disposal :
of bio-medical waste in premises situated as mentioned above. l
This authorization shall be in force for a period up to 31.12.2009 from the date of issue of - i
this letter. Unit shall apply for renewal of authorization 4 months before expiry of this - :
authorization.
The fzcility shall include Incinerator S0 Kg. per hour capacity, Autoclave 50 Kg per cycle
capacity, Shredder 50 Kg per hour capacity and Lffluent Treatment Plant of 1000 It per
day capacity. » :
This authorization is subject to the conditions stated below and to such other conditions as
may be specificd in the rules for the time being in force under the Environment

(Protection) Act, 1986. .
Bio-medical wasic shall be collected, transported for Meerut, Muzaffarnagar, Saharanpur, ..

L e
[ B

Ghazigbad, Gautam Buddha Nagar, Bulandshahar, Baghpat upto 10,000 Beds at the
spproved rates by prescribed authority, but not beyond a radius of 150 Kms. with in the

: state jurisdiction

4 Terms and conditions of Authorization

3 :
1) The zuthorization shall comply with provisions of the Environment (Protection Act 1986 ,
, snd the rules made there under. 1 . :
3 i1) The authorization of ils (enewal shall be produced for inspection at the request of an

! officer suthornized by the prescribed authority. '

. i)  The person authorized shall not rent, lend, sell ransfer or othenvise transport the bio-
medical waste without prior permission of the authority
iv) Any unsuthorized change in personnel equipment or working conditions as mentioned n
the application by the person suthorized shall constitute u breach of his authorization
v) It is duty of the authonzed person 10 take prior permission ‘of the prescribed authority o0 -
close down the facility !

oy v, g @@, s, fayfa we,
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Date .,

Nifs Synergy Waste Management Pvt, Ltd,
143-B, lnd Floor, Asal Ali Road,
New Delha.
Sul: Auwtherization for operating facility for (Collection, Reception. Stiorage. Treatment,
Transport and Disposal of Bio Medical Wastes) under the provisions of Bio-Medical YWaste
Rules, 1998 Amended Rule-2000.

Please refer to vour application dated 18.9.2010. Your application has bzen cxamincd and

authorization is being issued subject as under:-

File number of authorization and date of issue. & f me i’TU’} /,@Ji 0. 1Y) =0 %/ 03 elf-2e-2-))

3. M/s Synergy Waste Management Pyvi. Lid. Sublarati Institute of Medical Sciences Campus. ;
Subliarati Puram, Bye Pass Road, Distt. Meerut is here by granted an authorization.to operatc a 5 1
facility for collection. reception, storage, transport and disposal of bio-medical waste in premises i
situated as mentioned above. :

4. 'This authorization shall be in lorce for a period up to 31.12.2011 from (he date of issuc of this

letter. Unit shall apply for renewal of authorization 4 mounths before expiry of this authonization.

The facility shall include Incinerator 100 Kg. per hour capacity, Auloclave 30 Kg. por oyele

capacity, Shredder 50 Kg per howr capacity and Effluent Treatment Plant of 1000 lt. per day

capacity.

6. This authorization is subject to the conditions stated below and to such other conditions as may be
specificd in the rules for the time being in force under the Environment (Protection) Act. 1986.

7. Bio-medical wastc shall be collected. transported for Mcenut, Muzaffarnagar, Saharanpur.
Ghaziabad, Gautam Buddha Nagar. Bulandshahar, Baghpat upto 10,000 Beds at the approved
rates by prescribed authority, but not beyond a radius of 156 Kms, with in the state jurisdiction,

Terms and conditions of Autherization

o

STV

RN TR IO TV

i) The aunthorization shall comply with provisions of the Environment (Protection
Act 1986 and the rules made there under. - 5 -
it) The authorization or its rencwal shall be produced for inspection at the request
of an officer authorized by the prescribed authority.
iii) The person authorized shall not reat, lend, sell transfer or otherwise tansport the
bio-medical waste without prior permission of the authority. |
iv) Any unauthorized change in personnel cquipment or working conditions as

mentioned in the application by the person authorized shall constitute a broach
of his authorization.

V) It is duty of the authorized person to lake prior penuission of the prescribed
authority to close down the facility,

vi) Hospital wastc various catcgories as mentioned in scheduie-1 of Rio-Medical
Waste rule, 1998 (as amended) shall be handled as per treatment and disposal 3
facilitics mentioned in said rulcs,

vii) Bio- Medical Wasted must be sepregated as per schedules] |

viii) Schedule-1V (Rule-6) shall be fully complicd,

ix) Annual report shall be submittcd in form-11 regularly.

N) The uuthorized ageney must ensure full compliance of prescribed standards tor

treatment and disposal.

faws s, g w9, w1 =, | qf e, Picup Bhawan, 3rd Floor, B-Block, Vibhuti Khauv‘
T TR, @ - 226 010 . Gomti Nagar, Lucknow - 226 01¢
TOUT 1 2720831, 2720828, 2720691, 272068 Phone : 2720831, 2720828, 2720691, P?L’anl :
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Xi) All ather yolid and lquid . wastes which are not covared
properly handled and manzged so that na
xii) No untreated bio medicals waste shall
genaration. If for any reasan it become

period, permission as Per provisions of the BMW rules must be abtained
- X} Treated waste shall be disposed oft as per provisions ol the BMW rules only,

Xiv) The list of members of CBMWE shall be sent to H.0. Lucknow and meerut every three monts. X
Xv) Emission analysis report for incineration shall be sent within three months of issue o€ this lerer, &
xvi)  Complete details of disposal of waste sharps/medicines must be sent scparately, '
xvii)  Bvery year stack attached 1o x:ncincrate shall be got monitored by an authorized lab approved by . 55
U.P.P.C.B. ; ‘

Xviii)  Needle cutters shall be Installed at nll places segregiled waste shall be ireated in auraclave, N
shredder, chemical treatment and incinerate Air (Pollution Control System attached (o incinerate
shall be in working condition and be operated all tho time)

XiX) Remaining works for Secured land-fill shail he completed immediately, Ruundury/tencing shall
also be provided in the remaining part.

XX) Complete details of the facility slong with specification and capacity of incinerafar, thermoclave X
cte. certilied of the manufacturer regarding performance of the cquipmnent,

XXi) Provison for graphic or tomputer recording devices which will automatically and continyously s
manitor and record dates, time of day, load identification number and operating parameters
throughout the entire length of autoclave/thermocluve cyele shall be done within a montly of R
issue of this letter.

xxii)  Validation test (spore testing and routine test for thermoclave shall be perfurmed regularly. \
Detalls regarding this as adopted shall be sent within a mounth, Rt

) =o'l :d
Yours foithfully,
. W\

: ; ) | \
. , (Dr_C. / N
' Momb cEretary. )
y (0 :

Regionai Oftfice , U.P. Pollution Contyol Baard, Mcerit (or information and necessary action,

- Chiet Environmental Officer
Cirgle-3
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TO,
M/s Synergy Waste Management pwt, Lid,

178-1, 1ind Floor, Asaf Ali Rond,
New Dethi

\
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Subs Authorization for vperating facility for (Collection, Teception, Storage, Treatment, Transport.and
Dispogal of Dio Medical Wastes) under_the provigions of Dio-Medical Waste Rules, 1998 Amended Rule-
2000,
S,

Please refer w your upplication datod 03-1
jssued subjcet s under:-

+J

0411 Your application has been examined and authorization is being

File number of authorization and date of issucﬂ&/MK(ﬂ ,/J:{/b/’?“”ﬁ??’&(/ol//" 2 2L

3. M/s Synergy Waste Managemont Pvt. Ltd, Subharati [nstitute of Medical Seiences Campus, Subharati Puraim,
Bye Pass Roud, Distt, Mcerut is here by granted an authorization to opcerote @ facility for collection. reception,
sloroge, transport nnd disposal of bio-medical waste in premises situnted as mentioned above.

4 This authorization shall be in force for a pe

viad up to 31,12.2012 from the date of issue of this letter. Unit shall

apply for rencwal of authorization 4 months before expiry of this anthorization,
5. The facility shall include ncinerator 100 Kg. per hour capacity, Autoclave 50 Kg. per cycle capacity. Shredder 50
Kg per hour capucity and Effluent Treatment Plant of 1000 It. per day capacity.

@

"This nuthorization is subject to the conditions stated below and 10 such other conditions as may be specified in the

rules for the time being io force under the Environment (Protection) Act, 1986.

-1

Bio-mcdical waste shall be collected, wransported for Meerut, Muzaffarnagar, Saharonpur. Ghaziabad, Goutam
Buddha Nagar, Bulgndshahur, Baghpat uplo 10,000 Beds nt the approved rates by prescribed authority, but not

peyond u rodius of 150 Kms. with in the state jurisdiction.

Terms and conditions of Authorization

i) The authorization shall comply with provisions of the Environment (Protection Act 1986 and

tho rulog made there under,

ii) ‘I'he authorization or ils renewal shall be produced for inspection at the request of an officer
suthorized by the prescribed ourhority.

ii1) The person autharized shall not rent, (end, sell transier or otherwisc lransport the bio-medical
waste without prior permigsion of the authority,

iv) ANy unauthorized change in personnel equipment or working conditions as mentioned in the
application by the persan autharized shall constitute a breach of his authorization,

v) It is duty of the autharized person to take prior permission of the prescribed autherity 10 close

down the (acility.

vi) IHospital waste varlous &n

fegories s mentioned in schedules1 of Bio-Medical Waste rule, 1998

(s amended) shall be handled as per treatment and disposil facilities mentioned in snid rules.

wli) Bio- Medical Wasted must be segregated as per schiedule-11

vinn) gchedule-1V (Rule-6) shall be fully complied.

ix) Annugl report sholl be submitted in form-11 regularly. ‘

) he authorized agency must Bnsure full compliance ol preseribed standards for treatment and

disposul.

Rery v, g @, Poens, g o,
af TR, TS - 226 010

Qe : 2720831, 2720828, 2720691, 2720601
1 SR 9522-2720764

RN
.

Pleup Bhawan, ard Floor, B-Block, Vibhuti Khand,

Gomtl Nagar, Lucknow - 226 0
1 10
Phona ! 2720831, 2720828, 2720691, 2720881

Fax : 0622-27207¢4
e-mail ; Into@ uppcb.com



VII.
VIII,
IX,
X.
XL
XII.
X111
AC A
XV,

XV1.
AVIL

XV,
XIX.

XX.

XX1.

Copy to:- Regional Office, U,P. Pollution Control Board, Meerut for information and necessary action,

50
369 -

Bio- Medical Waste must be segregated
Schedule-1V (Rule-6) shall be fully con
Annual report shall be submitte
The authorized agency must e
disposal.

All other solid and liquid wastes which are not covered under bio-medical wastes 100§
properly handled and managed so that no adverse impact on the environment takes place.

No unu?emod bio medicals waste shall be kept stored beyond a period of 48 hours aftey jis
generation. It for any reason it becomes necessary 1o store the waste beyond the preseribed
period, permission as per provisions of the BMW rules must be obtained.

Treated waste shail be disposed off as per provisions of the BMW rules only.

he fist of members of CBMW [ shall be sent to H.0. Lucknow every three months.

Emission analysis report tor incineration shall be sent within three months of issue of this
letter.

Complete details of disposal of waste sharps/medicines must be sent separately.

Every year stack attached to incinerate shall be got monitored by an authorized tab approved by
U.P.P.C.B.

as per schedule- |
complied.
d in form-11 regularly,

nsure full compliance of prescribed standards for greaument and

Needle cutters shall be installed at all places segregated waste shall be treated in autoclave,
shredder, chemical treatiment and incinerate
incinerate shall be in working condition and be operated all the time)

Complete details of: the facility along with specification and capacity of incinerator, thermo
lave ete. certified of the manufacturer regarding performance of the equipment.

Provision for graphic or computer recording devices which will automatically and continuously
monitor and record dates, time of day, load identifi
throughout the entire length of autoclave/thermo |
issue of this letter.

Validation test (spore testing and routine test for thermoelave shall be
Details regarding this as adopted shall be sent within a month,

cation number and operating parameters
ave cycle shall be done within a month of

performed regularly,

Yours faithfully,
".M"

essm,
(.S Yadav)

Member Seeretary, ‘

Chiel Enviconmenial Engineer
Clrelesd

Air (Pollution Control System attached to

S
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To,

M/s Synergy Waste Management Pvt. Ltd.,
Subharti Medical College Campus,
Subhartipuram,

Meerut.

Sub: -Authorization for operating facility for[_C‘ollection‘;,Rcc'eptionLStorage,TreatmenL1
Transport and Disposal of Bio Medical Wastes) under the provisions of Bio-Medical
Waste Rules, 1998 Amended Rule-2000.

Please refer to your application dated 18-09-2012. Your application has been examined and
authorization is being issued subject as under:- |
Rile number of authorization and date of issue. 0.8 [ Rwmw...0xrelez]. 0. gﬁ‘a)gbd"}%‘)Q} 2

1. M/s Synergy Waste Management Pvt. Ltd., Subharti Medical College Campus, Subhartipuram, |
Meerut is here by granted an-authorization to operate a facility for collection, reception,
storage, transport and disposal of bio-medical waste in premises situated Subharti Medical
College Campus, Subhartipuram, Meerut as mentioned above.

2. This authorization shall be in force up to 31/12/2013 and the unit shall apply for renewal of
authorization at least 3 months before expiry of this authorization.

3. The facility shall treat totdl incinerable Bio- Medical Waste quantity 35.756 Tons per month
and autoclave 1.244 Tons per month. The total quantity of Bio- Medical Waste shall not
increase 35.756 Tons per month. ;

4. This authorization is subject to the conditions stated below and to such other conditions as may

be specified in the rules for the time being in force under the Environment (Protection) Act,
1986.
5. Bio-medical waste shall be collected, up to 10,000 beds at the approved rates by prescribed
authority, but not beyond a radius of 150 Kms. with in the state jurisdiction.
Terms and conditions of Authorization
1. The authorization shall comply with provisions of the Environment (Protection Act 1986 and
the rules made there under,
II. The authorization or its renewal shall be produced for inspection at the request of an officer
authorized by the prescribed authority.
III. The person authorized shall not rent, lend, sell transfer or otherwise transport the bio-medical
waste without prior permission of the authority.
IV. Any unauthorized change in personnel equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.
V. It is duty of the authorized person to take prior permission of the prescribed authority to close
down the facility.
V1. Hospital waste various categories as mentioned in schedule-1 of Bio-Medical Waste rule, 1998
(as amended) shall be handled as per treatment and disposal facilities mentioned in said rules.

o wam, gda w1, A-wn, fagfy @vs, ~ Picup Bhawan, 3rd Floor, B-Block, Vibhuti Khand,
TR TR, TEGTH ~ 226 010 Gomti Nagar, Lucknow - 226 010
Q@ITG : 2720831, 2720828, 2720891, 2720881 Phone : 2720831, 2720828, 2720691, 2720681

13“;?11 ; 0522-2720764
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M/s Synergy Waste-Management Pvt. Lid,
. Subhartipuram Medimical Collage Campus,
Subhartipuram, Meerut.

Sub:  Authorization for operating facility for Collection, Reception, Storage.
Treatment, Transport and Disposal of Bio Medical Wastes under the
provisions of Bio-Medical Waste Rules, 1998 Amended Rule-2009.

Sir,

Please reler to your application dated 8-1-14on the subject mentioned above.
Your application has been examined and authorizaztion is being issued subject o
under:

1- M/s Synergy Waste Management Pvi. Lid, Subhartipuram Medical Coilege
Campus, Subhartipuram, Meerut.

is hercby cranted and authorizaton to operate a facillty for collection,reception .
storage. transport and disposal of bio-medical waste in premises situated ul
Subharti Medical College Campus, Subhartipuram, Meerul as mentioned above.
_ This authorization shall be in force up to 3 [-12-201>.
This authorization is subject to the conditions stated below and to such other
conditions as may be specified in the rules for the time being in lorce under the
Environmment (Protecton)Act. 1986.
Terms and conditions of Authorization

J 12

o

1

I The authorization shall comply with provisions of the Environment (Protection Act
1986 and the rules made there under.

i1 The authorization or its renewal shall be produced For inspection at the reguest of an
officer authorized by the prescribed authority.

i The person authorized shall nol rent, lend, sell transfer or otherwise transport the
bio-medical waste without prior permission of the authority.

v Any unauthorized  change in personnel | equipment or working conditions s
mentioned in the application by the person authorized shall constitute a breach ol
this authorization.

v I is the duty of the authorized person 1o take prior permission ol the preseribedd
authority to close down the facility.
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1.~ M/s Synergy Waste Management Pvt. 'Ltd, Subhart
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To, '

M/s Synergy Waste Management Pvt. Ltd,
Subhartipuram Medical Collage Campus,.
Subhartipuram, Meerut. |

Sub: Authorization for operating_facility for Collection, Reception, Storage,

Treatment, Transport and Disposal of Bio Medical Wastes under the

provisions of Bio-Medical Waste Rules, 1998 Amended Rule-2000.
Sir, ’ :
e subject mentioned

Please refer to your épplicaﬁon dated 07/01/2016 on th
being issued subject

above. Your application has been examined and authorizaztion is
as under:- -

Campus,Subhartipuram, Meerut is hereby granted and authorizaton to operate &

~

ipuram Medical Collegé '

facillty for collection,reception, storage, transport and disposal of Bio—MedicaI: |

Waste maximum quantity 40 Ton per month (including all categories of the bia

medical waste) in premises situated at Subharti Medical College Campus;
Subhartipuram, Meerut as mentioned above. '

7. This authorization shall be in force up to 31-12-2017.
3. This authorization is subject to the conditions stated below and to such other,

conditions as may be specified in the rules for the time being in force under the

Environmment (Protecton) Act.1986.

Terms and conditions of Authorization
i The authorization shall comply with provisions of the Environment (Protection Act

1986 and the rules made there under.

ii The authorization or its renewal shall be produced for inspection at the request of an

officer authorized by the prescribed authority. .
iii The person authorized shall not rent, lend, sell transfer or otherwise transport the

bio-medical waste without prior permission of the authority.
iv Any unauthorized change in personnel equipment or working conditions as
mentioned in the application by the person authorized shall constitute a breach. of:

this authorization,

¢
v It is the duty of the authorized person to take prior permission of the prescribed

authority to close down the facility.
vi Hospital waste of various categories as mentioned in schedule-1 of Bio-Medical

Waste rule, 1998 (as amended) shall be handled as per treatment and disposal

facilities mentioned in said rules.
vii Bio- Medical Wasted must be segregated as per schedule-1 of BMW Rules, 1998.

s

T A AAarv] Aikhot Khana Ramti Nagan®
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To,
Director,
M/s Synergy Waste Management (P) Ltd.,
Subharti Medical College Campus, Subharti Puram,
Delhi Haridwar Bypags Roadg- - - |
Meerut NREN T e

------------------

Yoo

Sub: Authorization for operating facility for ( Collection, Reception, treatment, storage, transport and
disposal of biomedical waste) under the provision of Bio-Medical Waste Management Rules,
2016.

Sir,

With reference to your application received in this office on date. 04.09.2017 an Authorization

No...\&. ..Q\.Y\.\h{).:.g.\.l'}Tdﬂted‘..2«3%:{.‘.2:1..\..%--‘&5 prescribed under rule 10 of the Bio Medical
Waste Management Rules 2016,

You are requested to strictly comply with all conditions and send monthly progress report to
the Board, The authorization is valid for a period up to 31-12-2019 from the date of issue.

Yours Sincerely,

£l b v ' (Pal*agxﬁgtﬁf

i o Environmental Engineer, Incharge (C-3)

C'o”py to:The Regibnol O‘ffi:éier, U.P. Pollution Conirol Board, Meerut for information and

necessary. aclion and with, direction.to send the point wise compliance report at
the earliest. ' : ’

. -I-i"€§ ;.n\ i /

Environmental Engineer, Incharge (C-3)

A0, 9. Py wes

T.C. 12V. Vibhuti Khand
.. " . . ; Gomti Nagar, Lucknow ~ 226010
Nl AR, ARG - AN A .
q‘lm'm:, 272052;; ‘27'20;96[_2720(,31 ? Phone 12720828, 2720691, 2720681
gt 0522-2720764

Fax : 0522 -2720764

$-a - info@uppeb.com - mail: info@uppch.com
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To,
Director,
M/s Synergy Waste Management (P) Ltd,,
Subharti Medical College Campus, Subharti Puram,
Delhi Haridwar Bypass Road,
Meerut '

Sub: Authorization for operating facility for ( Collection, Reception, treatment, storage, transport and
disposal of biomedical waste) under the provision of Bio-Medical Waste Management Rules,

2016.

Sir,
Wik reference to your application received in this office on date. 18.12.2019 an Authorization
:\'o.;in:\‘.v.r.a.\gmw,n;:)*;(la\cd.....&’.ﬁ.\.\.?mﬂm ......... as prescribed under rule 10 of the Bio Medical

Waste Management Rules 2016,

You are requested (o strictly comply with all conditions and send monthly progress report to
the Board, The authorization is valid for a period up to 31-12-2024 from the date of issue.

Yours Sincerely,

Al

o

(N.K.Chauhan)
Chief Env, Officer (Circle-3)

Copy toThe Regional Officer, U.P. Pollution Control Board, Meerut for information and

necessary action and with direction to send the point wise complionce report at
the earliest, '

Chier Env, Officer (Cirele-3)

p
Lt A

374 ANV EAVRE - Ao |



TR SR TR Ugys PR a0
N | ﬁa'trmﬁ "q'cﬁtma s, T @, Samarass

N ‘ AN \x(

.................................

Yo forsl Aw s wofto
PITHl RS s Sy

.. TR g, WYl
e o (e FaRe e Brysn) offre, 1974 9 eRT 25/26 oY TEE wEEE
3 aﬂmw?sa‘mﬁwmmﬁﬁwa?ﬁwwﬁmi

R a
* Tiera,

mmwwﬁfaﬁﬁwmmﬁmeﬂ@wﬁmwmqﬁmmwaﬂw
" e e SR TP . 3{0?57 ............. L.g..ﬁ?m..@.{..(.‘. ...................................... Hor ¥ | T
T P AT T2 8 LR Bl T ST axﬁ'qré‘r TR é@ fRerran i <& gl

1 wﬁfﬁlﬁﬁmﬁﬂﬁﬁaﬁmmﬁﬁwmmﬁﬁ@ﬁﬁwmm
73 wiRT & TH e DR W R _ . :

2. "ﬁﬂ@éﬁﬁﬁ%ﬁﬁ?{ﬁ'@&ﬁwm‘mﬁmm@mﬁlmwmw
fET & AEN WHG | A Wt |

3. B@ﬁ%aﬁﬁﬂﬁwﬁasﬁ%mﬁmﬁaﬁmﬁ%@gﬁﬁaﬁﬁwﬁ@ﬁqﬁ

A ﬁ—wmmaﬂémwma—maﬁﬂ@ﬂémmmm

_g{ﬂa—wwﬁﬁaaﬁl

ey worE Y g @ R e R R o st farer s @

WW(&WW)wwm%wwﬁwmﬁl

A P T R B . T — Soradie 2 R ar e

Wﬁmwﬁmﬁ(ﬂﬂFHﬁﬁﬁﬁ"WWﬁm) BT e JHT I Wi

g 1

Ry
SR N
AT

2 ‘. -ﬁ%%ﬁéﬂﬁﬁﬁ%%%mméﬂwﬁwaﬁwaﬁWWI
Z oz e e Uk weaTs @ PR 8g T | alenfirn AT ﬁr@r f Rt #

fazaRRa =1 farar W |
7. mwﬁﬁamgamwmammmvﬁrﬂﬂmwmgﬁﬁwwm%
e 1 Forarour @ g PR T & orge et
i maﬁqmﬁmmﬁﬁmmﬁﬁmﬁﬁmgﬁwﬁmﬁﬁﬂﬁm
frr TSl 4T S il i 1 oTe FgfE T e
9 'mwﬁmmmﬁwﬁwaﬁmmmﬂwwwﬁ o |



5 '7

ST S AT ﬂ@n”'\“m“m%ﬁ “fﬁ%{ Pt &, enefia frar ST &1

g R T et v AR Ry T R el o sl W argurert g o v
] BIaTerg BT YU ARG T ME B e W Hean gHARad |

R T — e . A L A, A e Fore Y e g /e
% j £33 B A o W1 TS BT ST
s o i fhaT SRAST T AT YO Y SIHETT SR § TH W B...... W E D

,_:mﬁfﬁamvﬂgﬁﬁaﬁm’\fl
. 5% WK o ST, sy weuorprY sraudt @ wrEn 9 R Pl Al @ s &
5— =9 U Wik @ U wig @ ey AR weuur Frmer sravenslt a ReergH, srdeasar
el aTRE Ud @Y WENT 9 a-aiee e G eRAr giRe oy |
6~ oS TEIT B WA 39 WK A B, RId ag ASE PR A B orgen R
7‘~ St A 4 gERIAT gR, RRT) qremaRer W R € I S SRS &R e wEr o

: o

L



e 37

e FEN YT tager Brifar gvd
L \epatorssiins 2y % LU S 1~ < : ,7% * i 5 § ! o1 ¢/ ‘g SRR
VRO A A 015401 V1 e ~<', - & s
Vo,
Ll

ity Y wre

Rtz Taesy wam gty wa, G-, fergfer wus,

TS TR, T

Hew e R T R VR TYY: el
o g ; (R I E
aar femp 00

Ro fageh A Wysi Mofzto,
i afeaa am gy,
TIRdsIg, Nz

A S (e P wer frasv) s@Prm 1074 o an 2526 7 z@d e

aim. 1978 % smrda @ve / ulrar wife Semae @ fPreenzor e wefa

Brace]

L S GG A, s AL

i e IR angee wa @i el | angd qanfy SIREA 9 B e famr

264U o) 1auiio

e et ame gappe L featar......alvw o A= 2 1 3]
T 09 05 So. gt iom bt R SMARAG SR T fearar o 721 3

1.

N

W

(&

9

Azl wrelt wen fre el wr T N g R o RRae @ e sy s

V3 M & UF A @ iR e a¥ )

T [ i @ R favgeli ) Seras qre Ay siava s | Serare Hrex Al
AfET v N a9y b vy a5 |

wEd ¥ ufafa frenRa €M ot st @ A g S A wifon Eraer fog @ @
AT W GF FHE maw Aa e, f—erg A T gEar g ddnea al

HAG~HHA w9t oY : _

e ST YER d @ Reagw aen forya Riavor ofiv s Pramer @aven
raifer Efaa (& urez o) g6 g ke B U@ e @ e ufa @ |

9w @ enfse @) gl ad et @ demalie @ ufafaf woads
vrEeTe R o RREISE (e adam—adme iR @1 e wr g s
@ frda fed g forad f aigdd gRr Su gl Y @ A" @) B

e gl de dve s @ Frare g o R ) eiefire wworam fsd ) Raig
freenfees < farm < g

T wenfad geyare EVGOr e i ) WErEn T W v YRl o Rraa
v @l franrer g g Ml ars @ aea W

Gua 1 srafdiee vl g yare § e aiv) hreaa aR SR fe ad), NIERTE
Wana s an s [ e an o uagfaa w1 1

sfirer vy i guirinug 98 [ R arereo) # QUR ) R wnk) e g g T |

58



e - 378

m--mm = SR YT UG FeriEeT 9

ST ﬁ’rcﬁq WA T T, AT, ﬁmﬁ G,
. | T R, mgw |

FRsE”
e v J ey w0 AT g
Ja ¥ ’ i CET Rt L

fawa - @y (agor framvr e Frioen) aftifmm, 1981 2 gRr-21 @ srrida Wl @ v A |

1"31?'21
rmw‘rcrf famy o vt W gy ema ora ana%n; T &Aoo W1 A
m SIS AT TN BT aeror fasar Tar iR eyt werd Wy srde e, 254
WEN{T (arg) aeer/ ]‘WUO R LA @ e fe o v 2

SR T 351 qm"’%",’i"Y‘;’Q'—“i‘;‘%‘?*'{'i&Gﬂ ) gftld ¢, um»ﬁa‘ favar Sirer & |

= WA 7 G 1 viet vd i Ry T R favgsi o e [ e g o v

TH WTYferd 1 STHUTCr ST Vo WiE % aTax Wfdw e gfiRaa @ |

2 e, LT @, ). v e & DY of), G A e farsy @) S Wl /G
L7 JC 4. Surg fém s
3~ e A Ufthr Seaet g arg R @) ersr emedr 9w wifty o, W R W

3= Uity e gfafad av
4- G ygyvl ﬁu’»—;rur'?‘g ] . FEG TS o, T SR, ARG 0 20015
5 T frar o, o) g aurmRY sradl Y A g PR et @ arpea @)
5-  ¥wd Uz wfey @ vg Wim @ offav wprRr ugyvr e ararearst o) o, e
TR GBI yd S ST 0y d-airee e afte @ il el
6 MY YU @1 WA 56 Y G g, O @iy mvse @) TR WERY @ 3rRan W |
7~ e amEn A gaRiaer @, [Srad araraer A yare @ e yifa e vl i s,
YfRrrae @ |

4 Lt Mo B T B T L WS o b L} .
8~ AT WEHlY das AdurT Seares aprd v g SR @) s & fers &1 ey X



I e

"’«R?;'

ﬁav‘tmaﬁ Eﬁﬁuw é‘r—-w fémﬂgi%rm i
5 e g—

? A I W—‘:!.'z‘g‘(,/ 3!’*&57:{5;1 % '

'ﬂ‘u fm é‘?‘)‘ 'ﬁ%’a};{ qaﬁci: ' ia (1 e, /
TR Wewa wow ‘}mm gmahgrq '
W@

| [ELCEE m(mwﬁamamﬁw)a@ﬁw 1974a%am25/263ﬁ‘\fsw?>mﬁfa—r
aﬁxﬁwwm%wﬁaaﬁ/maﬁﬁmﬁmﬁﬂﬁm

R,
& AR R 1 GG o . A TO—
WWW% Wﬁmwﬁsﬁmwzﬂqﬁmﬁmwam_
¥
T WEAR oMY e ﬁa% ..................... Retiw....... ol 2 Q) ... 0w 2 o
A R A CE R CON BUWCHE B & I T AL, BT e ¥ (e o T ¥ |
1.

Wmﬁawﬁmﬁa@mw@@waﬁmmgﬁﬁwﬁwmmm@n
o Wi & U W @ w9 W |

'—Hmwzﬁﬁﬁﬁﬁﬁsﬁwmmmammﬁlmwmw

ARET T R T D o W 2

3. STANT ¥ R PR @ 9 S B AR g 3 4 s et g @
A U o B WUD, T A, ﬁ—ﬁﬂﬁﬂﬁﬂé?ﬁﬂﬁﬁmaﬁﬂwm
- o I TR :

4" ORE SR YR WAF @ oneT 9o fawge Rawr ik wwer fwwor wmmwen
, i@mqmﬁa(émw)wwmﬁmwmzkwmaﬁl :

5 IS AT B aRe ?ﬁf §'§ TH......3080mg Qe T JeTrEENE. B TRIA o =
TaTeRTE ERT ol RIS (e A ReRd) w1 wenia wer o af
mﬁzﬁﬁﬁslﬁﬁaﬁ%mﬂﬁmmméuwﬁrwaﬁvﬁaﬁwwl

6. TF WEAR Dacl Rl SHEE B FRARG ¥F A | MefE S Reed o Rafy
Freces =1 gt o | )

T AT SraTe YRIHROT WIH BT TN Farer T v vwre Yo X Srw 6

 SorATE BT PR A gy FuiRe 7l @ arad 8l | _

8. agqma’mewmvwﬁmTmeﬂWﬂmmm‘ﬁmﬁ%ﬁ,m,
e e a1 o fredl WG B e A 7 E | |

9. SRR AET H eERIY B R R draraRe § W € a6 sy e &Y e W8N A



I -/ WW WW@[—W ﬁﬂﬁ%rm SRS

/-3 /L UGI/ 3ug /ATE/R00 8 RNIETH
: . . A 9 A——
< R / ...... 7/
Ho...... Fal. 2z Awider, < 3 (1 T S
TR Hfemar Fwow mﬂ‘?@” ......................................................
UT'o" [

w3 : arg (vemor Frarer Ter g ) 3T, 1981 B URT—21 B ST AEHNT @ AR H | 11
HEIST, -
Wﬁwa%wﬁﬁmmsmﬁmﬁwﬁwm 2Ls KRR st T TGN
Y| AT STRGT T P T AT T ok e weR Wl ande mm......@.@.(z./ ........
HeAfa (arg) amewr/ Lf&l/?@l! REAE o 52D Y et Farar o < &1
STYHT S FHIE T 45.005-2,0043 O 9 a0fT 2, arepfifer e smar 31
1— Ry ¥ R T et e A R R Rt @1 wef) @ argarer R @ i
9 DR BY FATe AT UE A8 B 3y M dven e o |

2 e . AL T B G O, e e R o Sard s/ i
(S e A #, ar faar o |
TisHaT Seas AT A O B STV TREAT T AR O — e @ "'

=R Ufie wen gHfed & |

q1g YIOT FAH TG IR G, FTN LT s BT wIfar, Wares o v g
39 yBK fHar @ qummrﬂamTaﬂmmg]@ T feriRer ATy & gAY B |

5—- 79 U Ul & gy A @ wﬁ*m AR Ugar [FreiEor wraverel o) feomge, wrlerar

T AT O o —\a;m c}‘[ :‘Ef-.,rrw AT DT @ R WY
jr

6— 3MYSH TN B Haler 5 ‘q%r/rq ), fuwm ATy, NUSE B I TH D AT ¥R |

7— S wmEn # garigr &3, foraw zrrerramfr 'i?‘ YT BY e aifer ameer gy Ay TER ASET

gfread o9 |




381 02

A i B S0 WO Ugyur feravT 4l
R T e Sy -2, A, fepfa s, |
R ey M TR, S8, —226 010

t

g ; ,‘5 A i "_- ‘ qsn?ﬁ_a‘

‘ v"lm'w?/ /@13 / TTe-368 / TS / 201415 Rt 7 5 //7’
b Ho Rl ave Assmie wio fio,

I .l;'.z;pnTcﬂ NfETHa BTelol By,

S iy, Re |

L |

L x j ' ) '
SRR L A I G A I R Prizor)_aiRiPRI, 1974 WY _WINT 25/26 W ImfT

R = i A L SIFRT Seude FrearRer 8 SEdir | e

o gywy g wEnly e wE grar [REiw 024.14 @ weal of | anud vl
| amre we wdsror Rrar o el wel 3R TR ..HH.H.BQQ.’..(.H.-:JST.... Reeffen Qe Y
) o el w wrhard B o @ Frdw wfew e @ ARe Ry o e € -

2 st

AR vt @ erd W werd R wien gRfER @ den srgurer arer
Vol oy v e B faR afde @y |

oy SR e N geRiger feen ) Rrey R araRer § ger g e ypfer I &Y
C R A A

e e gy S Fawer od ) Sue i 1077 AR @

argurer g far ST |

i wdir @ af SoETE @ gdew & wEe g vt/ R &g s e
o T BT L

¥ 5. oMo @ Warerd W WU [Rge W qe ufife PR Somam®m & AT E

T, B T T e W FSR W fm Sl o Sme-ur & IERY] U S W
P (e LI A T '

7. e @ frfa wwed ardt Meae Wb A PR Wl S e sgmer 9
L g e e are o e oen gRIReR B



382
R-

dTo*ﬂo—-u fo, favpfr @vs,
"ﬁT'l-ﬂ Y, el & T$h—226010

yofiame

xﬁ-«__ ‘ |

o Rl e Mo wo Ro,

" MRT ARl ST BRI,
- Ql‘lﬂ'ﬁﬂg‘\’ﬂ, W |

‘ W‘W‘m{ (et frameor qen =) erféﬁvm 1981 BT URT—21 @ ST AsHfd

: %'ﬂrwm |
r@m

[ER

Gtr"rT\:d e o wedl omes uE uta fRAte 2.4.14 @7 ATl X |

orrqa% amies T o1 whewr R T iR enue W ek aree e 28
wEARY (@) Snd /’%S.(.a..l..‘..‘.\.:\..i ........ Rty Fre sifsa frgell. W Griare
- fard mxa‘ﬁ&vﬁaquﬁam ST VT ¢ |

A!d

"‘m%qﬁﬁmmﬁmvﬁﬁammjﬁﬁmwwwmmﬁ

3 ST SIET T E * & arex U @ ghfea oY |

;'IIFLT’T R SIS T Arg YOI a9 STV ST UE 06 AqE ¥ 9IS B

Wﬁ’f‘!‘ftrv'\’?ﬂ'ﬁﬁ@ﬂﬂ'ﬁ?l

ﬂTﬂ Yewor FyaiEor 8 @R @7 MR, WO U TE-IEE ¥ AeR 6
—n”& CRRT WW“’I STt o AT AR B gR PEiRa Wt @ o @ |

auw U w1 EEeE $9 URR W T, DR 9 Avs @ R "Dl B
ITHY T |

Sferct wrar @ gensiov @Y, R ARIERY ﬁ QR B I W e & A

e gl oy |

Seimr wrr orel(weEor fawer gd ) ST srﬁﬁ*mm 1977 URANER BT

- g e R @ |

Seinr a1 ralaeoi guerer FeiRe wrr s ¥ afw s gRRe N |

wiven @ Bl wed gray W@ wlwR 1 AR Vit T QBRI AT BR
- arreT Wil g avd i orar R s gRRE @ |

63

'S

F0 Yo ygwor (Fra=or as

BT i V- /=3 /1Y UGUI /356 /IS /201415 f?-rr«zgﬁ¢7 ,/?



383 o
B~

e —

- S0 Yo wgyvT fEe |
iy -2, 4, Rl s,
M TR, T@TH—226 010

T ' i :
M%./vﬁ—s/mﬂse/m/zow—ﬂ Wél/jﬁzi/ e .

SRR
Yo Rreil A Ao wio o,
R AT BTt DA,
GHIENGRH, ARG |

fgg— i (aguor Prarer gor e s, 1974 BT GRT 25 /26 D =TI
e/ e SR SoErs PR 8 weak |

'meﬁaﬁﬁwmﬁﬁrﬁoams.mmmmwﬁ
STre T T TIET R AT U e WEAR e wemha ) uma) eUa L6, Ref.Lly) 20)6
........... mmmﬁwmﬁmw’ﬁﬁéﬂﬂ%ﬁwﬁﬁﬁﬁﬁﬁmww%

1. WAk ol Eﬁrﬁﬂs‘ﬁwﬁmmmﬁmmmwm
& e WE B AR A

2. aﬁawﬁqmﬁmm;m@ﬁ?mﬁwﬁwmaﬂwﬁ
R AE AW | .

3. wﬁmw{mﬁw@ﬁwﬂ)wmmnumﬁﬁm
araTer fAfRe fpar S|

. w < wP A @ g @ T T v / Ry &gyl fo S

5. éo@oﬂo%ﬂwﬁ@wﬁwmamuﬁﬁﬂﬁwmmamég
ATV 9 S | :

6. G‘aﬁvraﬂﬁﬂmwmﬂﬁﬁmmﬁ?mﬂ~w-$quﬁmw
yfrs TIE A TS | |

7. <ien @1 Pl wed amiifeaer e ¥ Fifde el BT SeRe: gaer B S
sretres AT A orr R e AR HY



384 5

GOUO‘JQWUT%U“S{UTEﬁ@f. | ]3-

L
i
m dlodlo—12, 9, fayfa wvs,
s M TR, TE5—226010
ESIE
wed e, H 1408 2 /-3 /wEaf o368 /3RS /2017 iy, 27T (2 ‘)
<t 3,

Ho ol e Ao mo 90,
ARl Af¥eret DIeicT DA, GHARCIIRH,
AVS |

R o (el Frarer gen frhsvn) aftifRm, 1974 ST @ gRT 25 /26 @ RSB

el / ufEar s Sos RaRY B wEHi |

HEIeY,

FORN S WEAR S g famie-21.102017, S # wifky faier 26.10. 2017 FT e o |
aaﬁfqatrﬁ&mﬁ'ammwﬁWﬁWTWagpﬂgm . fe=t®... ?,(Pp{uq”/

¥ | St wqﬁﬂﬁﬁgsﬁwmmmamégmwm%

L. R vt @ wers O urer fvar wen Qe B} e SFuTer ITedT U Uikl & @
R P AR A0 B |

2. ﬂmrcﬁaqfﬂmwﬁaﬂwmﬁﬁwrﬁmmgﬁfﬁﬁa%ﬁmﬁﬁsﬁwﬁm
Qjﬁmﬁﬂﬂ mvmﬁﬂﬁ@ammuﬁﬂﬂ a?ll

3, G‘éﬁ"T R e SwEE yieeve wdE @ e e od e J T YAR

6.

gt frar o 5 AT Yfged SoEE 98 Ael eﬁ*ﬁqf‘rlgﬁﬂmwm@m
g =fpa vd R &g wged fear o |

TN quncﬁmmmﬁqmﬂtmaﬁﬁwmf%ammwﬁgm B TR WIS &Y
AR BN 9o |

S o et qeee v g 30 Ry o a9 @l wfT R s gk e
s @ anfse @) g e ARt Yew e vy Uw e | ufer A S |

o g1 yfEwa swuaE o orer Tjerr Rere Rl Hisial e YARTIAT W BRIGR A 418
A 9fge @5 SR |

enfe womn gl Wy o waren T W ga o) A BY e W fawge wWiew @
T Y A S @rge el Al S |



66

385

R-12
,—-—-.._..,_._.._..)
nbrie A S0 Y0 Uy fHwer q9ie
w%@wm@ dotio—12 9o, vl wvs,
ot M TR, ST —226010
' : e
we e, S11082 ey sy ama-as6 /e 2017 Rt SR 2 13

NEIRE

1Oy

HBIT,

...........................

0 Rrsil e o= wo - fo,
AR RSP BTAST HH, IHIRTATIH,

T |

ary_(rguer g qen FArismn) aftfem 1981 @) a2 @ IR AEAQ D WEEY W |

T TEVT N | SN ST R T qerr v T o e wEHfer e W, 9.0, . el
@r) smew /256 L Rt 2T werm ¥ st e froer fasgelt, W e
o Bg e s oRE R

7

o

|3

0.

wedly d R T vl o wwd W st GNRET BN d § Braiery o SIguTer e

we AE @ orex R e giRea @ |

e 7 i SESRT T ARy VORI &) ST et ARG W W 4fe e g
N |

ST ST @ T 3 TOR W B, O ary quss el Uikl WHS) B S R |
Sfera AT R eI o, FOTERT aTeTERT YR B T S St wY AW WEN W

e el aTiRTa e @ MvaRer 3y e $HFReR &war 300 famo /e, siew
g 300 faruT0 /TRl Qd areige gt 300 fhm0 /wer 8 W

Selr @1 gl qeeey yee ay 30 Ryerae @ O @) Ui e s giERen oy

e BT AT e wew-2016 @ W] W1 SeNen argwer givRa furond |
&) e A ey forgd) @) e 11 e WS

................. 2./



386 | | 3-13

== U.P. Pollution Control Board

CONSENT ORDER

Ref No. - Dated : 10/01/2019
38011/UPPCB/Mcerut(UPPCBRO)/CTO/water/M
EERUT/2018
To,
Shri NEERAJ AGGRAWAL
M/s SYNERGY WASTE MANAGEMENT PVT LTD
Subharti Medical College Campus Subhartipuram Meerut, MEERUT,250002

MEERUT

Sub: Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. SYNERGY WASTE MANAGEMENT PVT

LTD
Reference Application No :3542159 Dated :10/01/2019
L. For disposal of effluent into water body or drain or land under The Water (Prevention and control of

Pollution) Act,1974 as amended (here in after referred as the act ) M/s. SYNERGY WASTE
MANAGEMENT PVT LTD is hereby authorized by the board for discharge of their industrial
effluent generated through ETP for irrigation/river through drain and disposal of domestic effluent
through septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in
refrence to their foresaid application .-

This consent is valid tor the period from 01/01/2020 to 31/12/2022 .

In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

L)

This consent is being issued with the permission of competent authority .

~ For and on behalf of U.P. Pollution Control Board

Dugitally signed
NISHI by NISHI KUMAR C.E.O
KUMAR CHAUHAN

CHAUHAN 15735' 0550 C-3
- Enclosed : As above
(condition of consent):
Copy to:  Regional Office, U.P.Pollution Control Board, Meerut
NISHI Nt xoman

kumar G C.E.O
CHAUHAN 2019.01.10 C-3

16:09:20 +05'30°
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LR Pollution Control Board

CONSENT ORDER

Ref No. = 37983/UPPCB/Mecrud(UPPCBIRO)Y/CTO/mie/MEXIRUT/2018 Dated ¢ 10/01/2019

To,
Shri NEERAJ AGGRAWAL
M/s SYNERGY WASTE MANAGEMENT PYT LTD
Subharti Medical College Campus Subhartipuram Meerut, MEERUT, 250002
MEERUT

Sub : Consent under section 21/22 of the Alr (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. SYNERGY WASTE MANAGEMENT PYT LTD

Reference Application No. 3538730 Dated : 10/01/2019
L With reference to the application for consent for emission of air pollutants from the plant of M/s

SYNERGY WASTE MANAGEMENT PVT LTD. under Air Act 1981. It is being authorised for
said emissions, as per the standards, in environment, by the Board as per enclosed conditions .

2. This consent is valid for the period from 01/01/2020 to 31/12/2022.

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board

HISHI Dy sy
KUMER  « Comsm C.E.O
CHAUHAN :mns-:;;: C..3

Enclosed : As above
(condition of consent):

Copy to:  Regional Office, U.P.Pollution Control Board, Meerut

nishi Do CE.O
KUMAR  cusian
cuunanzere - C-3
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